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HOUSE OF THE PEOPLE
Saturday, the 18th April, 1953

The House met at a Quarter Past Eight
of the Clock.

[MR. SPEAKER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

9-15 AM.
FINANCE BILL

. Mr, Speaker: The House will now
praceed with the further considera-
tion of the Finance Bill.

Dr. S. P. Mookerjee (Calcutta South-
East): Before that, may I draw
your attention to one important mat-
ter? Yesterday, you very Kindly an-
nounced the unanimous recommenda-
tion of the Business Advisory Com-
mittee and indicated the Bills which
were going to be taken up next week,
but las¢ night when we got the pro-
gramme for next week we found that
as many as three Bills which were
not included in the agreed list have
been incorporated in the next week’s
agenda. Whether they are minor or
major Bills, no list is to be revised
without consultation. That would cut
across the agreed time-table that we
had arrived at.

Mr. Speaker: The point is that
these are put in, as I am -told, unly
for the purpose of giving hon. Mem-
bers an intimation as to what Bills
are likely to be taken up by Govern-
ment if time permits, so that hon.
Mempbers may study them and give
amendments.

Dr. S. P. Mookerjee: You. gave us
a time-table for 21 days and .if the
session is going to end on the 15th
May, how can additional Bills be taken
up? Let us know how many will be
taken up.

Mr. Speaker: The practice always
is that some minor Bills which are not
likely to take much time are included.

Dr. S5. P. Mookerjee: Minor or
major, Bills are Bills,
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Mr. Speaker: If hon, Members are
not inclined to spare time, of course.
they will not be taken up.

The Prime Minister and Leader of
the House (Shri Jawaharlal Nehru):
As you have said, Sir, this is the
practice that is adopted, so that the
contingency may not arise when the
House has nothing to do. These are:
merely put in there for safety’s sake,
and this does not in the slightest go
outside the programme agreed upon.

L}
Dr. S. P. Mookerjee: The Prime
Minister is not aware of what we
agreed to in your Chamber, Sir,

Shri Jawaharlal Nehru: I am per-
fectly aware of it. I know that, Still,
some Bills are always put in, in case
of need.

Dr. S. P. Mookerjee: How many
more will come up—let us know that.

Shr_i Jawaharlal Nehru: It is not a
question of how manrv more. They
are put in there for safety’s sake,

Mr. Speaker: If we stop on May
the 15th anq if we act according to
the agreed programme and_there is
no time, naturally these Bills will
stand over. Now, we will proceed
with the Finance Bill,

Shri Bansal (Jhajjar-Rewari): May
I know_ if we are taking up the
Finance Bill only now. or are we con-
sidering the Central Excises and Salt
(Amendment) Bill also?

Mr. Speaker:’ That. we shall take
later on, at the end in the last hour.
I think the arrangement wag that the
last one hour today would be devoted
to that Bill. So at 12-15 today- the
other Bill will be taken up. This
means that the Finance Bill will have
to be finished by 12-15—of course, the
cléause-by-c]ause consideration includ-
ed.

Shri K. C. Sodhia (Sagar): Are we
taking the amendments as they appear
in the Consolidated List or as they ap-
peared originally in the different lists?
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In the Consolidated List, one of my
amendments has been left out.

Mr. Speaker: We are taking them
-as they were originally tabled. There
is no change. When we come to that
particular clause, he may draw my at-
tention,

Shri H. N. Mukerjee (Calcutta
‘North-East): May I point. out that
according to the arrangement that had
been entered into.’it was announced
that today up to 12 o’clock there would
be clause-by-clause consideration of
the Finance Bill and from 12 to 1-15
there would be its third reading?
‘That was the -arrangement which we
came to. .

Shri K. K Basu (Diamond Har-
bour): The extra one hour was to be
bhad on Monday. _

Mr, Speaker: I do not know if
‘the understanding we came to when I
wmade my announcement has been
superseded by a further, understand-
ing.

Dr. S. P. Mookerjee: Your last an-
mouncement was that one hour would
e kept apart on Monday, When we
made an appeal to you, this is what
you suggested last. You may see the
proceedings. .

Mr, Speaker: I said “the last day
on the Finance Bill”. I thought that
the House would not be sitting on
Saturday. That is why I used the ex-
-pression ‘‘the last day”.

Shri K. K. Basu: There seems to
‘be a mistake,

Mr. Speaker: Let us not perpe-
‘tuate it. Now, it is agreed that we
shall go up to 12-15 with the Finance
Bill, and from 12-15 to 1-15 we shall
deal with the vther Bill, Supposing
hon. Members take a little longer on
the Finance Bill, it means that the
time for the other Bill will be reduced.
‘My announcement was principally
with a view to give a chance to some
of those 15 hon. Members ~who had
spoken, so that they may have their
say.

SEri Damodara Menon (Kozhikode):
Does it mean that we give no time to
the third reading of the Finance Bill?

Mr. Spedker: We do give time. Up
40 12-15 the time is there. If the
-clause-by-clause consideration goes up
4o 12-15, then naturally there wil] be
qo time left for the third reading.
8o, it is for the House. It is not that
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no time has been given for the third
reading.

Shri Nambiar (Mayuram): What
about those who had not spoken previ-
ously? May 1 speak during the
clauses?’

Mr. Speaker: I have no objection.

Shri K. K, Basu: Some time should
be allotted for the third reading.

Mr. Speaker: Now, are we seeking
to go back on the agreement we ar-
rived at or to revise it?

Shri Frank Anthony (Nominated—
Anglo-Indians): May I see a clarifi-
cation? I was not in the House yes-
terday, but I find that some time has
been fixed categorically for each Bill.
I think there has been some misun-

- derstanding. Other Members of the

Business Advisory Committee will
bear me out. We did not fix any
time for each Bill. It was purely ten-
tative and I think the principle that
we accepted was that if for some rea-
son—none of us was specifically ac-
quainted with each Bill~—one Bill for
which we had fixed tentatively five
days took seven, then there should be
no attempt on the part of Government
to curtail the discussion.

. Mr. Speaker: What we decided was,
in a sense—in a very minor sense—an
estimate of the time. We said_that it
was just possible that some Bill may
take a day longer and on some other
Bill a day could be curtailed, but all
these Bills should be fitted in within
the time-limit. That was the point.
The whole business should be finished
by 15th May, whatever time we take
;5")'51 consideration of each individual
111,

Dr. S. P. Mookerjee: How can you
finish the whole business when the
time is already being encroached upon
gyu (;’}overnment including three more

ills?

Mr, Speaker: Those three Bills
will be taken up only if there is sur-
plus time, not otherwise. Supposing
the programmed Bills are finished
earlier, are we to sit with folded
hands? We should have something to
deal with,

Shri Frank Anthony: Let us assume
for the sake of argument that there
are a thousand amendments in respect
of the ‘Air Corporations Bill and the
discussion takes fifteen days
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Mr. Speaker: Why should we con-
sider probabilities? When the situa-
tion arises. we shall think about it.
There is no finality about anything in
.a moving world,

Dr. S. P. Mookerjee: I suggest that
x;vle continue with the clauses up to
-15.

Mr. Speaker: As the hon. Member
-suggests, clause-By-clause consideration
will last up to 11-15. and then we
shall have vne hour for the third read-
ing.

‘Clause 2.—Income-tax and super-tax

.__The Minister of Finance (Shri C, D.
‘Deshmukh): I beg to move:

In page 1, .
for lines 15 to 21, substitute:

“(ii) in Part II, in clause (iii)
of the first proviso to paragraph
D, for the words ‘one anna per
rupee of the total incomre’. the fol-
1lowing shall be substituted, name-
yi—

‘one anna and six pies per
rupee on so much of the total
mcome as consists of dividends
from a subsidiary Indian
company, and a rebate at ihe
rate of six pies per rupee on
any other income included in
the total income’.”

{MR. DEPUTY-SPEAKER in the Chairl

The object of this amendment is to
advance the super-tax rebate admissi-
ble to foreign companjes on the divi-
dend income from Indian companies
from one anna to one anna and six
pies with a view to attaining the ob-
ject to which I had already referred,
namely, reducing the disparity in tax
payable on any business carried on
through a branch and a business if it
is carried on through an Indian subsi-
diary company.

iS-Mr. Deputy-Speaker: The question

In page 1, for lines 15 to 21, substi-
tute:

“(ii) in Part II, in clause (iii) of
the first proviso to paragraph D,
for the words ‘one anna per Tupee
~of the tota! income’, the following
shall be substituted, namely:—

‘one anna and six pies per rupee
on so much of the total in-
come as consists of dividends
from a subsidiary Indian com-

pany, and a rebate at the rate
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- of six pies per rupee vbn any
other income included in the
total income’.”

THe motion was adopted.

Shri C. D. Deshmukh: I do not
move the next amendment,

Shri V. B. Gandhi (Bombay City—
North): I refer to clause 2(b) (ik
This clause incorporates the proposal
of the Finance Minister to extend the
exemption limit for income-tax for in-
dividuals from Rs. 3.600 to Rs. 4,200
and for undivided Hindu families from
Rs. 7,200 to Rs. 8.400. I was hoping
that there wou'd be many Members in
the House who would refer to this pro-
posal. But actually only two or three
were there who referred to this. And
what they said was perhaps the wrong
thing to say. They said that they on
the whole welcomed the proposal
There are in this House some of us
who do not welcome this proposal
It is pot, of course. necessary to op-
pose this proposal since it is only &
part of an otherwise very acceptable
Budget. as a whole. However. it is a
proposgl which- deserves to be exa-
mined from the point of view of the
consequences following from the pro-
posal: I mean here financial conse-
quences, fiscal consequences as well as
economic consequences, Some of us
here really wished that this proposal
had not been brought forward at this .
time, One of the reasons for this posi-
tion that we take is that just at this
time, and in fact in the very same
speech in which this proposal was
made by the Finance Minister, the
Finance Minister announced the ap-
pointment of the Taxation Enquiry
Commission. Anyway I should like to
have this proposal examined from
some of these points of view, To be
very brief it is a matter which should
have been better left to the Taxation
Enquiry Commission since this pro-
posal, in a sense. represents a struc-
tural change in the Income-tax inas-
much as it deals with * the starting
point of the Income-tax rate and not
with the starting rate of the income-
tax. There are certain considerations
which shou'd have becen considered at
an earlier stage. and I hope when the
Finance Minister “has another occasion
to review this whole question of in-
come-tax he will bear these considera-
tions in mind.

Shri Nambiar:' I nave to make an
observation. I could not make it in
the general discussion. I oppose ‘he
proposal of granting this rebate to
foreign shareholders on the ground
that the money could be better uti-
lised for other purposes in India.
There was a cyclone in Tanjore dis-
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trict which created havoc, not of an
ordinary nature but in which 600
people had been, killed, properties
worth Rs. 50 crores had been ruined
and five lakh coconut trees had been
uprooted, And not a single pie of
relief was sent by the Central Gov-
ernment in spite of the fact that the
Provincial Government had made a
request. Only, from Pandit Nehru’s
Fund Rs. 30 or 40 thousand was sent.

Mr. Deputy-Speaker: This has
nothing to do with cyclone, The hon.
Member cannot introduce cyclone in
every measure. Moreover, this amend-
ment has already been carried. When
I put the amendment to the vote of
the House I looked around and no-
body rose to speak. I will not allow
any speech on the amendment. The
whole thing is irrelevant.

Shri Nambiar: It was decided......

Mr, Deputy-Speaker: The Consoli-
dated *Fund of India is there for vari-
ous purposes which the country or
Parliament approves of. To bring in
cyclone, famine and vother things here
is not right. Let us not stray away
from the object.

SI&;[ Nambiar: It is for want of

Mr. Deputy-Speaker: The hon.
l(ember may, say,-it ought not to- be
given. And he has said enough. The
amendment has .already been. carried.
1 am sorry he has missed the bus.

- Bhri Tulsidas (Mehsana West):
'rms is a disadvantage to the Indian
subsidiary companies against the
foreign branches. I am not ppposed
to the issue at all, but I would ask
the Finance Minister to keep a watch
on the aggressiveness of ‘the foreign
companies in this country,

Shri C. D. Deshmukh: 1
like to. answer the = question about
cyclone. I am not really aware of
any request having been forwarded
to the Central Government in regard
to cyclone. That statement the hon.
Member must take from me. So 1
have had ng opportunity of consider-
ing what could be done in this mat-
ter. The hon. Member mientioned
some contribution from the Prime
Minister’'s Fund. It seems to me
that. possibly, the request was made
to the Prime Minister personally, in
regard to the distribution of his Fund,
and not to the Central Government
‘as a whole, I am quite prepared 1o
jnvestigate and find out if such a
request was received. I am quite

would
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certain that if there was such a re-
quest, in accordance with the usually
accepted principles, it was not turned
down due to the lack of resources.
because whatever it may be it bears
only a small proportion to the total
resources at the command of the:
Central Government,

In regard to the point made by the
other two hon. Members, I shall deal
with the point made by Mr. Gandhi
first—I think this matter was raised
by one or two Members in the general
discussion. It is always a question
of delicately balancing considerations
with reference to the prevailing con-
ditions. I think I have mentioned it
somewhere that I judge the condi-
tions this year are such that there is
a certain amount of lack of purchas-
ing power, and therefore it is regard-
ed as quite orthodox financing to
give a little relief to the smaller
people, so far as it is intended to pe
a relief. I have confessed quite
frankly that my purpose is not to
give relief, but to give relief in the
administration. in the sense it gives
relief from harassment. because I
thought of the very small assessee
who has to fill in the forms and 2o
to the Income-tax office for payment
of five, seven, ten rupees and so n.
So I have no doubt that what we are
doing this year. or what we have done
in previous years. is not going to pre-
vent the Taxation Enquiry Commis~
sion from going intp the whole issue
very comprehensively, and if they
feel that that would be justified as
well as circumstances. justify it.
have no doubt .that -they, will make
acommendatwns for making a modi-
cation in res;)ect of ..the exemption
limits which I am asking the House
to accept today.

In regand to the other point, I .can
assure hon. Members that the interests
or Indian industries-and indigenuus
capital are always watched very jeale
ously by the two Ministries concerned,
Commerce and Industry and Financa
and at varivus stages, whether it is
licensing or whether it is issue of capi-
tal or whether it is in anv other exeru-
tive sphere. action is alwavs taken to
see that our own vpeobple are not edged
out by the subsidiaries of foreign con-
cerns. Our only object at the moment
is to try and get the “know-how” and
foreign investments in certain spheres
‘where we feel it will be in the inver-
ests of the country. I do not think
anybody will hold that the gradual
rdeterioration of the prospects of our
indigenous manufactures should be re-
garded as being in the interests of
this country.
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. Mr. ﬂeputy-Speaker:
ds:

The question

“That clause 2, as amended,

stand part of the Bi

The motion was adopted.
«Clause 2, as amended, was added to
the Bill.

Mr Deputy-Speaker: I wuuld sug-
gest for the consideration of the House
that inasmuch as hon. Members wadnt-
ed some time to be allotted for the
third reading and as the Tea Bill will
be taken up, one hour will be devated
1o that. I think we start the third
reading at 11 so that each one of the
groups may have an opportumty to
speak and the hon. Finance Minister
.may ‘reply génerally for 15 minutes
at the éiid at 12 o'clotk. Therefure,
Aon. Members will bear it in mind
‘that théy will have to' dispose of all
the 'clauses - unfess they wish me to
.apply the guillotine at 11 am.

Dr. 8. P. Moekerjee: If you keep
your eyes shut then it will be finished,

Mr, Depnty-Spuker 1 will try to
do sb

Clause 3.—(Amendment of Act XI of
1922)

Mr. Deputy-Speaker: 1 would im-
mediately say to avoid any time of fhe
House being taken up that there are
a number of amendments which are
‘out of order. They come under tw3

categories. No duty can be increased
‘without the recommendation of the
President and those amendments are:
Nos. 11, 12, 14, ‘17, 20, 31, 45, 46, 5T,
52, 53, 54, 55, 66 67, 68 69, 'm,
85 86, 67, 88, 89 90, 91, 92 93 and 94.
These are vut of order

There are other amendments try-
ing to reduce or abolish the preferen-
‘tial duty to the United Kingaom.
Whatever might be the goodness or
the appropriateness of those arnend-
ments, when once the preferential
«duty is reduced. the duty automatical-
ly is increased. On that ground,
amendments Nos. 96, 97, 98, 99, 100,
101, 102, 103, 104, 105 and 106 are also
out of order. Any hon. Member who
wishes to move any amendment will
not refer to these amendments.

Shri Nambiar: Anything left?
Shl‘l C, D. Mlmlﬂh May I move?

inny
Mr Depnty-smer I will ghe
preference to the Finance Minister,
giri €, D

v l,u.n rdaagmeady nd

f’e-lmnﬂ:

different sub-clauses. I better mc.v:
all of them together.
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Shri P. T. Chacko (Meenachil):
There are amendments to clause 3.

Mr. Depnty-Speaker: I am only
taking clause 3. I will not put clauses
together when there are amendments.
I will ask the hon. Minister to move
and then I will come to the other
side. '

Shri Tulsidas: There are different
sub-clauses, Why not they be taken?

Mr. Deputy-Speaker: Let the amend-
ments to be moved, by the hon, Minis-
tet be disposed of first. Then I will
come to the other clauses.

Shri Tulsidas: There are four sub-
claises.

Mr. Dep-ty-&uker Let me dise
pose of the amendments to be moved
by the Government.

Shri C. D. Deshmukh: I beg to move:

(1) In page 3, for lines 1 to 14,
substxtute

“(i) the income whereof is
exempt under clduse @) of
sub-sgction 3) of sectﬁou 4,

(ii) which is not expressed to be
for the benefit of any parti-
cular religious community,

(iii) which maintains regular ac-
counts of its receipts and ex-
penditure, and

(iv) which is either constituted
as a public charitable trust
or is registered under the
Societies  Registration
1860 (XXI of 1860), or under
section 26 of the Indian Com-
panies Act, 1913 (VII of
1913), or is a university
established” by law wur any
other educational institution
recognised by, or affiliated to,
any such university, or

(v) which is an institution fin.
anced wholly or in part by
the Government or a local
authority.”

(2) In page 3, after line 14, imqt:

“(2A) For the remova)l
doubts; it is hereby declared ﬂnt
{}: tespect of sumis paid &s d:on-

oﬁ OF am the

the
day of A'ﬁ!ll. 195& rovisions
QF!.V‘ni"i;l ?"; ' ga)
by -¢lauee! (e) ‘6t

mee Act, 1953 *ﬁ'mﬁ
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(3) In page 3, lines 20 and 21, for

“any loss sus talned in a business
eonsxstmg of speculative transactions”
substitute

any loss sustained in specula-
tlve transactions whlch are in the
nature of a business”.

(4) In page 3, for lines 36 to 42,
substitute the following:

“Provided that for the purposes
of this section—

(a) a comtract in respect of raw
materials or merchandise
entered into by a person in
the course of his manufac-
turing or merchanting busi-
ness to guard against loss
through future price fluc-
tuations in respect of his
contracts for actual delivery
of goods manufactured by
him or merchandise sold by
him; or

(b) a contract in respect of stocks
and shares entered into by a
dealer or investor therein to
guard against loss in his
holdings of stocks and shares
through pnce fluctuations;
or

(c) a contract entered into by a
member of a forward market
or a stock exchange in the
course of any tranmsaction in
the nature of jobbing or
arbitrage to guard against
loss which may arise in the
ordinary course of his busi~
ness as such member;

shall not be deemed to be a specula-
tive transaction.”

(5) In page 4, lines 12 and 13, for
“28th day of February, 1953” substi-
tute “31st day of March, 1952”.

Mr. Deputy-Speaker: All these
five amendments are now before the
House, Does the hon. Minister want
to say anything regarding these
amendments?

Shri C. D. Deshmukh: The ~ first
amendment has this object: (a) the
first three conditions to be satisfled
are cumulative while out of the last
two, only one has to be satisfled.
There is some question of drafting
there, Yb) that an institution meant
for a particular religious community
obly will be excluded but not an ins-
ttution meant,, for any backward
community, namely Scheduled Castes
or Tribes. I want to make that clear.
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The first part of it is merely to show
which are cumulative conditions and
which are alternative conditions and
the second is that it is not intended
to exclude any charities to institu-
tions meant for backward communi-
ties like Scheduleg@ Castes or Tribes,.
that is to say, categorise that com-
munity in a religious sense.

Dr. S. P. Mookerjee: Is that a fur-
ther amendment to amendment?

Shri C. D. Deshmukh: No.

Mr. Deputy-Speaker: There are no-
more amendments of the kind sug-
gested by the hon. Minister,

Dr. S. P. Mookerjee: Part (ii) of
the first amendment of the hon. Fin-
ance Minister says: “which is not ex~
pressed to be for the benefit of any
particular religious community”.

Does that stand or is it proposed to-
be modified?

Shri C. D. Deshmukh: It remains,
but “religious community” does mnot
l%l:]glde backward classes or -Scheduled

1Des.

Mr. Deputy-Speaker: It is not ex-
pressed here in the amendment. The
hon, Minister means that a religious
institution does not exclude backward
classes,

Shri C. D. Deshmukh: I
wanted to make
moving this.

really

that clear while

Mr. Deputy-Speaker: Does it ine
clude a temple?

Dr. S. P. Mookerjee: For the pur-
pose of clarification. It is suggested
by the hon. Minister that if there is
a donation for the benefit of Scheduled
Caste Hindus, then that will not ba
barred.

Mr, Deputy-Speaker: It will not
L:e barred?

Dr. S. P. Mookerjee: Or non-

Schgduled Castes. that also will not

be barred?

Mr. Deputy-Speaker‘ Tha: will be
barred.
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Shri C. D, Deshmukh: A religious

Dr. S. P. Mookerjee: It is a part
af “religious community”. .

Shri C. D. Deshmukh: Scheduled
Castes have social disability.

Dr. S. P. Mookerjee: Whatever
Government’s intention may be should
not be left to doubt. It should be
specifically stated in the amendment
itself. If the Government proposes
that any donation for the benefit of
the Scheduled Castes should also have
an equal exemption. let it be men-

tioned there clearly so that there may

not be any doubt.

"Shri C. D. Deshmukh: I have no
objection if an explanation is insert-

Dr. S. P. Mookerjee: The hon.
Finance Minister may also add ins-
titutiong for the benefit of women and
children because in our Constitution
itself, these are three categories
which are exempted from the general
class. There may be an explanation
like this:

“Anything that is done for the
benefit of women and childrer-
or Scheduled Castes or backward
communities will be excluded
from the general class.”

Shri C. D. Deshmukh: I am con-
tent to accept that. It will be draft-
ed.

Shri Bansal: May I make a sug-
gestion?

Shri C. D. Deshmukh: An explana-
tion for the purpose of this sub-clause
may be added:

“Religious community shall not
include any institutions meant for
any backward community, vz,
Scheduled Castes or Tribes or
for promoting the welfare of wo-
men and children.”

Shri K. C. Sodhia: May I suggest
that the word ‘exclusive’ be added
before the word ‘benefit'?

Shri C. D. Deshimukh: That meets
it, perhaps. It may be argued that
an institution which caters to thke
welfare of both men- and women is
also an institution which benefits wo-
men. :

Mr. Deputy-Speaker: What the
hon. Member evidently wants is ‘for
_the exclusive benefit of any particular
 religious community’.

18 APRIL 1953

hon. Minister

Finance Bill 4518

Shri C. D. Deshmukh: I thought
exclusively for Scheduled Castes or

exclusively for women and children.

Shri K. C. Sodhia rose—

Mr. -Deputy-Speaker: Anyway, the
is not accepting the
suggestion.

Shri Bamsal: In my opinion the
difficulty comes on account of the
use of the word ‘community’, because
in thig country the meaning we attri-
bute to it is different from what it
actually is. I would also suggest that
the explanation which the hon, Minis~
ter wants to add will be contradictory
to the words ‘religious community’.
Take for example the word ‘Harijans’.
Now there are many benefits meant
for the use of Harijans. But ‘Harijan”
is also a religious community. "My
suggestion, therefore, would to
substitute for the words ‘religious
community’ the words ‘for the benefit
of narrow sectional interests, or’.....

Mr. Deputy-Speaker: Any religious
community is proud of itself, whether
it is called narrow or not. It is cast-
ing unnecessary aspersion.

Shri C. D, Deshmukh: I thought
wlt}l:t the explanation it should be all
right.

Dr. S. P. Mookerjee: With regard
to this amendment, I have to r:zke a
suggestion relating to part (iv). ' The
amendment refers to ‘a university
established by law, or any other
educational institution recognised by,
or affiliated to, any such university’.
Then part (v) says: ‘which is an insti-

.tution financed wholly or in part by

the Government or a local authority’.
But there are a number of well-equip-
ped institutions which are not recog-
nised by universities, but recognised
by Government. They are excluded.
For instance the Gurukuls.

Shri C. D. Deshmukh: Are they not
financed in part by Government?

Dr. S. P, Mookerjee: They may
not receive any aid. They are inde-
pendent institutions. but recognised
by Government. Why¥ not add: “Affi-
liated to any such university or re-
cognised by Government”?

Shri C. D. Deshmukh: I think
‘recognised’ is a term of art. I has
a special connotation—recognised for
purposes  of assistance. I arn not .
aware of recognition without any in-
tention to give any assistance.

Mr. Deputy-Speaker: There _are
two kinds of recognition: ¥eécognition. i

|
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for purposes of recognising a degree,
as in the case of a university—whe-
ther grant is given or not. The other
is recognition for the purpose
giving grants in aid. Both of them
are contemplated here. For instance
‘the wording of sub-clause (iv) reads,
“a university established by law or
any other educativnal institution re-
cognised by, or. affiliated to, any such
university.” A university may not
give a grant to any educational insti-
tutibn, it is only for the purpose of
enabling its students to appear for a
degree 'of the university, that it may
recognise an educational institution.
Therefore, it anphes to both.

Dr. 8. P. Mookerjee: I can refer
to'a number of ‘technical institutions
‘Which are not affiliated to any univer-
kity, - but' which - ate - recognised ' by
‘Goverhment. Their degrees are aiso
retognised. Take for instance Jadhav-
pur, the Gurukul institutions. The
United Provinces Government have
recognised the Gurukuls _and give
them proper facilities It not the
intention of Government to exclude
.Ftuch categories of bona fide institu-
mns

Mr Deputy-Speaker: The poly-
technics in Madras and other places
are recognised by Government, but
not by universities.

Shri C. D. Deshmukh: Are they not
registered? 1 should imagine = that
any worthwhile institution would be
registered. That is a much wider
category. It it is not a university
established by law, it would be a re-
gistered society. I think most of the
cases which the hon. Member has in
mind wil] be covered by the first com-
prehensive word.

Shri T. S. A, Chettiar (Tiruppur):
For instance an individual may con-
duct an institution on these lines. 1t
will not be a registered body, but still
it will be something in which, the in-
tention is, this help may be forth-
coming. “Recognised by Government”
is a good phrase which we can add.

Shri C. D. Deshmukh: I have no
objéction, because I do not suppose
there will be very many, and as I
argue to myself, if it is recognised.

then probably it is doing good work

and there is a special reason why it
should not be excluded. I would Mke
t0 know the form of words whi the
‘hon. Member has in mind.

Mr, W h
Deputy-Speaker: . emy ve

it this way: “or any other
frstitution recognised by Gomnmen

18 APRIL 1953

Finance Bill 4520

or affiliated to any such university™.
Sov the recognition will be by
and the affiliation will be to one,

Shri Ramachandra Reddi (Nellore):
I have an amendment to the first
amendment moved by the hon. the
Finance Minister.

I beg to move:

In the amendment moved by Shri C.
D. Deshmukh, for the proposed part
(ii), substitute:

“(ii) which is expressed tv be
earmarked for the promotion of
educational, social and economic
well-being of the public or any
section thereof.”

There are certain religivus institu-
tions which undertake education,
medical relief or other social service
As (ii) stands now, such religious
institutions may not get the benefac-
tion of any individyal ar philanthro-
pist. My amendment will cover this
For instance there is a medical inst-
tution run by the Tirupathi Devas-
thanam. It is an institution which
caters to the needs of all communi-
ties. There is a leper colony main-
tained by the temple. A philanthro-
pist any come forward and offer a
donation to the colony. That will be
barred by part (ii). So, in these cir-
cumstances, if my amendment is ac-
cepted, it will clarify matters better.

Mr. Deputy-Speaker: The original
amendment is a negative one: this
is a positive one.

Shri C. D. Deshmukh: My reply
is, in the sort of case that the hon.
Member has in mind. it would be best
to segregate those charitable activi-
ties and form a registered society, in
which case the benefit of this clause
would be available,

Mr. Deputy-Speaker: Even if a
medical institution is there, if money
is granted for the purpose of a medi-
cal institution run by the Tirupathi
Devasthanam, it does not stand in the
way of part (ii). It ig not expressed
to be for the benefit of any particular
religious community, It is not going
to be said so I think the amendment
is not necessary for the reason that
if a le clinic is run by a religious
institution or a temple or a commumi-
ty, if money is earmarked and gramt-
ed for, the benefit of that leper cllllc,
where all people are adnﬂtted.
wqul not stand in the way.

Strt T. D. Deahtnnl It is elther
unnecmryo:uht‘%d:b.



4521 Finance Bill

Dr. S. P. Mookerjee:
Hindu lepers only, it will.

Shri C. D. Deshmukh: Yes,

Mr, Deputy-Speaker: So far as
leprosy is concerned, it is a dapger-
«ous thing.

Shri Tulsidas: I have also an amend-
.ment. It was on the same previous
~clause.

Mr. Deputy-Speaker: No, no.

Shri Tulsidas: This -is a new clause.
“This is to substitute the same clause
which was there previvusly. This
.amendment says: “which is not ex-
pressed to be for the benefit of any
Jparticular religious community”. 1
feel that here we are legalising some-
thipg that has not been sanctioned by
_Parliament up till now, but was being
.done. by administrative instructions.
“The Finance Minister said last time
that he is only doing what had been
«done so far.

Shri C. D, Deshmukh: Which
amendmeént is the hon. Member re-
ferring to?

Shri Tulsidas: It is amendment
No. 33, I would also like to refer to
article 30, clause (2) of the Constitu-
tion. According to the amendment of
the Finance Minister, it will mean
that i+ is not expressed to be for the
benefit of a particular religious com-
wnunity. In clause (2) of article 30
wof the Constitution it is stated:

If you say

. “The State shall not, in grant-
ing aid to educational institu-
tions, discriminate against any
.educational institution on the
ground that it is under the
management of a minority, whe-
ther based on religion or langu-
age.”

This will be discrimination in my
-opinion as any institution, if it is
based on religion, even of a minority
.community, will not get the same
.exemption. Therefore, in my opinion.
it will be discrimination. Since we
‘have adopted this principle in our
«Constitution, we must abide by it
fully. We have to look to other coun-
‘tries also which are not theocratic,
1ike the U.S.A., having a similar pro-

-vision. They do not make any dis-
«crimination the case of Treligions
«community or anythi of the sort

_A‘persbn is allowed to donate to any
. WRY

«Chutch of ‘whatever faith W

should we not go to ‘that length; why

-should we ¢ inate -on_grounds .df
. fafth? T¢ gnyb has faith, why
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should he not be allowed to donate
and have the same _exemption and the
same right. I consider that tms fis
making discrimination.

In my amendment, I have also sug-
gested............

Mr. Deputy-Speaker: The funde-
menta] right -is only in regard to
educational institutions even though

established by a religious minority.

Shri T, 8. A, Chettiar: If I may
point ‘out, the interpretation, of my
hon, friend is not correct. What the
article in the Constitution refers fto
is the management of the religious
institution. If the institution itself
caters to all sections of the communi-
ty, the contribution will get exemp-
tion—be it managed by whatever 'so-
ciety whether Hindu, Christian or any
other society. The clause refers :to
contribution to institutions which ad-
mit. all communities. The Constitution
refers to institutions managed by cer-
tain communities. It says: the State
shall not discriminate ' between insti-
tutions managed by the various com-
munities. That has nothing to do
with this clause. This clause is all
right under the Constitution.

10 aM.

Shri Tulsidas: ‘Managed’ means, a
particular: religious community will
be managing. It ill be suffering
from some sort of disqualification.

Shri T. S. A. Chettiar: No, no. He
is wrong.

Shri Tulsidas: Any way, that is
my opinion, I have further suggested
in my amendment that I am opposed
to the reduction of the limit from ten
per cent. to five per cent. There is
an anomaly here to a particular sec-
tion of the assessees. Let us take a
person whose income is Rs. 5,000. He
will not be given any benefit under
this exemption because five per cent.
comes tc Rs. 250. A sum over Rs. 250
cannot be paid because it will be over
five per cent. he cannot get exemption
for Rs. 250 because that is the mini-
mum. This is an anomalous situatien.
In other countries like America, it is
allowed up to 15 per cent. of the total
income. ‘In  Australia, it is much
more. In Canada it is ten per cent
I do not understand why :
small limit of ten per cent. which Wa%
::ent.m sheuld be reduced to five per

Mr. Deputy-Speaker: Is that in the
' sarke amendment? :

mﬁim Yes. My amend-
is"No.’33. With regird to the
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question of percentage, I feel that we
should keep the same percentage that
was there before, namely ten per cent.
instead of five. With regard to “re-
ligious community”, 1 think it is no
use allowing the secular sentiment to
go beyond a particular limit."

With regard to the reduction from
2} lakhs of rupees to one lakh, I have
suggested 13 lakhs, I do not mingd the
reduction in the larger amount. Here
again, if we accept the amendment of
the Finance Minister, there will pe
more assessees who would be affected
by the former 2} lakhs than the latter
one lakh. We will get more assessees
to pay this contribution. This is my
amendment. I have put the amend-
ment on this basis.

I beg to move:

In pages 2 and 3, for lines 36 to 53
and lines 1 to 14 respectively, substi-
tute:

“(c) for sub-sections (1) and (2)
of section 15B, the following sub-
sections shall be substituted, name-
ly—

‘(1) The tax shall not be payable by
an assessee in respect of any sum paid
by him on or after 1st April, 1953 as
donations to any institution or fund to
which this section applies:

Provided that in the case of a com-
pany this exemption shall apply only
in respect of income-tax and not in
respect of super-tax payable by it:

Provided further that this exemption-

shall not apply—
(a) if the aggregate of the sums so
paid by the assessee Is less
than two hundred and fitty

rupees.
(p) to any sums paid in excess of
one-tenths of the assessee’s

total income as reduced by any
portion thereof exempt from
tax under any other provisions
of this Act, or one hundred
and fifty thousand rupees
whichever is less,

(2) This section applies to any insti-
tution or fund established in the tax-
able territories for a charitable pur-

(i) the income whereof is exempt
under clause (i) of sub-section
(3) of section 4, or

(ii) which is either constituted as
a public charitable trust or is
registered under the Societies
Registration Act, 1860 (XXI of
1860), or under section 26 of
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the Indian Companies Act;
1913 (VII of 1913) c¢r is a-
university established by law-
or any other educational insti-
tution recognised by, or affi-
liated to, any such university,..
or

(iii) which is am institution fin-

anced wholly or in part by-

N the Government or a local-
authority, and:

(iv) whicﬁ_majntains _regular ac--
counts of its receipts and ex--

X

penditure’.

Dr. S. P. Mookerjee: Of course, the- ~

Government has made up its mind.
The only exception which the Govern--
ment is prepared to make is in regard:
to backward communities, Scheduled
Castes, women and children. But. I do
feel that this is a move in the wrong:
After all, our country is.
a secular country in the sense that it
ha; no prejydice against a particular-
religion, or that it does not favour any
particular religion as such. But. E
take it, it is not anti-religious. Sup~
posing there is some donation made
for some bona fide purposes whiche
lead to the religious advancement of"
one or the vther of the great communi-
ties of India. There is no reason why
the Government should take up this:
sort of obnoxious and obstruetive atti-
tude, The Finance Minister may ccr—
rect me if I am wrong; but I believe
a similar provision exists in the U.S.A.
where there is no exception made with.
regard to purposes for which a dona-
tjop may be given, unless, of course,.
it is against the interests or society.
I could have understood if the Vv~

45 242

ernment had said that; if in the garb- .

of making a donation for the advance-
ment of a religious community, some-
thing is done which is against the best:
interests of society, obviously, Guv-

ernment should not recognise it. We- -~

have so many mutts, so many temples,
so many dharmasalas which 2re neot
institutions exactly meant for indivi-
dual benefit. But that has got &
great public value as well. If a dona-
tion is made for some such purposes
why shoul!d not the Government
grant to i+ the same benefit which is
being granted for other purpnses?
This. I say, is not a move in the right
direction. and I am sure large sections
of the people, no matter to swhich com-
munity they be'ong. will disapprove of’
it. I am not speaking as a Hindu here.
For example, a donation is made for
the advancement of the Muslim com-
munitv or for the Jains or for the

.Christians.. There is no reason why-
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Government should have taken up
this sort of attitude, and I can only
express my regret that this should
have been the case,

Mr. Deputy-Speaker: The original
is “for the benefit of any particular
community”, This only enlarges the
amendment. It does not taboo. Hon.
Member will kindly look into the ori-
ginal, that is the Bill as introduced.
It reads:

“(ii) which is not expressed to
be for the benefit of any particular
community”.

The clayse applies to any institution.

Dr. S. P, Mookerjee: Take for ins-
tance, the Ramakrishna Mission. A
donation of Rs. five lakhs is made for
the maintenance of one of its flne edu-
cational institutions. Well, actording
to this policy, you cannot grant it this
exemption,

Mr. Deputy-Speaker: No. It can be
said: “The high school maintained by
the Ramakrishna Mutt”. Then it will
be exempt. It is not for the purpose
of a religious community, but the kigh
school is open to all people,

Dr. S. P, Mookerjee: The Constitu-
tion provides that there may be educa-
tional institutions for particular reli-
gious communities. Supposing you
make a grant for a Maktab for the
Muslim community, or for a Hindu
college which is otherwise good, which
is recognized by the university, which
is being run as a first-class institution,
then the exemption will not be given
by Government. That was my point.

Shri T. S. A, Chettiar: There seems
to be a little confusion. What is bar-
red is, if any contribution is to be
made to a temple for a purely religious
purpose, then this clause bars that
contribution from getting the benefit
of section 15B, but if the Ramakrishna
Mission or the Weslyan Mission or the
Catholic Mission run a college, a3 kigh
school or a hospital which is recogni-
zed by the Government or by the
university or get help from local
boards. those institutions zet the bene-
fit of proposed section 15B, And so.
let us not.........

Mr, Deputy-Speaker: - Hon. Member
ignores the fact that under article 30
(1) it is open to a religious minority
to establish an educational institution
solely for the benefit of that communi-

Dr. S. P. Mookerjee: Exactly.

-,
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Mr. Deputy-Speaker: Now, clause-
(2) of article 30 has to be read along:
with clause (1) of that article, That
means, no discrimination shall be -
made even in the case of such insti- -
tution, established by a minority for--
the benefit of its members. which is a .
religious one.

Dr. S. P. Mookerjee: That is what-
I am saying. .

Mr. Deputy-Speaker: The hon. -
Member evidently wants to read clause -
(2) of article 30 as detached and as -
having no relation to clause (1). Both-
of them should be read together.

Dr. S. P. Mookerjee: In fact, )
would ask the Finance ', DOW -/
that you have mentioned this, Sir, to.
read article 30 (2):

“The State shall net, in grant--
ing aid to educational institutions,
discriminate against any educa-
tional institution on the ground
that it is under the management
of a minority, whether based on
religion or language.”

Shri T. S. A. Chettiar: My point is<
supported by this article:

“The State shall nat, in grant-
ing aid to educational institutions,
discriminate against any educa-
tional institution on the ground
that it is under the management -
of a minority............ »

Mr. Deputy-Spcaker: The hon._
Member will kindly read it along with~
clause (1) of the article.

Shri T. S. A. Chettiar: All minori-_
ties, whether based on religion or-
not, have a right to establish institu-.
tions of their choice.

Mr. Deputy-Speaker: Therefore,
thev can say that a Christian college-
is established only for Christians.

Shri C. D. Deshmukh: We were-
dealing with only minorities, whereas:-
here, a religious community is not a
minority.

Mr. Deputy-Speaker: It may be a
religious minority.

Shri C. D. Deshmukh: It may he,
but it may not be. Therefore, there
is no question of discrimination against
a minority. ,

Mr. Deputy-Speaker: : All that our
friends say is that this amendment
that is moved is so general, that it
Elpes not exempt even those institu-
ions.
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Shri C. D. Deshmukh: It is so
.-genéral that it does not discriminate
.against any religious community,

Mr. Deputy- Speaker It imposes a
+:ban on all?

Shri C. D. Deshmukh: Yes, nm all
.speople. Therefore, this clause has no
» bearmg on it. -

Shri T. S. A. Chettiar: May I conti-
nue what I was saying? The policy
~of our State Governments, as well as,
I believe, the Government of India, is
: that they do not give aid or help to

nsuch institutions which cater only to
one minority or community.

Mr. Deputy-Speaker: They say it is
‘wrong, bpposed to the Constitution, I
.am not going to decide it. It is for
‘the House to decide the matter. -It
will take all the points of view into
-consideration in the matter of voting.
The 'Speaker has no right except to
point “out the difficulties underlying
‘both for and against whatever has hap-
spened in the House. It is for the
tiouse to find out whether it comes
under article 30, Omne view is that
.;article 30 (2) ought to be detached,
that is. it is the management of an
dnstitution that is relevant, but the
institution may not cater to the general
::public. The other view is that zlauses
(1) and (2) must be read together.
Article 30 (1) confers the privilege on
..a religious community to establish an
institution of its own choice, and the
contention is that clause (2) in the
- same article must apply to clause (1);
- that means, no discrimination even in
the cases where it is a special privilege
~conferred by the Constitution on a re-
ligious community. That is the other
side. They feel that for religious insti-
tutions there is difficulty. Hon. Fin-
~.ance Minister says: We are not dis-
criminating against any particular
community. There is no discrimina-
- tion at all. This is a general exclusion
regarding all communities, big and
-.smal] alike,

Now, therefore, I will put the amend-
. ment to the vote of the House.

Shri C. D. Deshmukh:
..given a reply to............

Mr, Deputy-Speaker: One word be-
‘fore he begins. We have had suffi-
cient discussion, but if any hon, Mem-
“iber wants further discussion, I have
no objoctxon 0 allow him, For that
I %o back to -subs
»clame (c) of chuse This re

. lates
sompraposed sub-section (2) of lectlon

I have not
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Shri P. T. Chacko:
a word.

Mr. Deputy-Speaker: We are deal-
ing with sub-clause (c) of clause 3.
The amendment moved by the hon.
Minister relates to lines 1 to 14 of
page 3, relating to any institution
or fund established in the taxable
territories for a charitable purpose.
Any hon. Member who wants to say
anything against this, or wants to
add or subtract or give an amendment,

I want to ssy

* he may do it now.

Shri P. T. Chacko Tose.—

Mr. Depnty-Spenker Does
late to this?

Shri P. T. Chacko: Yes. My
Amendment is No. 4. It reads:

it re-

In page 3. line 1. for “clause (i)”
substitute “clauses (i), (ia) and (ii)".

Certain donations to certain insti-
tutions are exempted. Now. the insti
tutions te which this clause applies
come under proposed sub-section (2),
and under that the first part is:

“(i) the income whereot 18
exempt under clause (i) of sub-
section (3) of section 4.”

Now, under clause (i) of sub-section
(3) of section 4 the income from cer-
tain properties is exempted. No inss
titution is exempted. Only the income
from certain properties held under a
trust or a legal obligation is exempt-
ed under clause (i) of sub-section (3)
of section &

Mr. Deputy-Speaker: Has he got
the Income-tax Act with him?

S.Shri P. T. Chacko: I have got it,
ir.

Mr. Deputy-Speaker: Let us see.
What does it specifically refer to?

Shri P; T. Chacko:

“(3) Any income, profits or
gains falling within the following
classes shall not be included in the
total income of the persom receiv-
ing them:

It reads:

(i) Any income derived from pro-
perty held under trust or
other 1 qbntﬁtt olly
for ligious ©’ ot charit

pu! , and’ in the care ' of

pro rty so lreld in part only

for such purposes, the in
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Now. an institution may be having
income from properties. which comes
under sub-clause (i), that is, from pro-
perties held under a trust or legal ob-
ligation, But the same institution
may also be having other properties
and other incomes. For instance. ob-
viously, under this elause, a part of
the income of an institution which is
receiving a donation, is from dona-
tions. Donation is a particular _item
coming under sub-clause (i) of sec-
tion 4 (3) of the Income-tax. Act,
which reads:

“Any income of a religious or
charitable institution derived from
voluntary contributions and appli-
cable solely to religious or charit-
able purposes.”

So, evidently when you consider the
case of an institution, the entire in-
come of the institution will not come
under section 4 (3) (i) of the Inceme-

Act. which refers only to inccme
derived from particular, properties
only. The institution will also have
income from other sources, say dona-
tions. Otherwise, how can yvu donate
to that institution? So. .donaticns
come under section 4 (3) (i). It is
therefore necessary _that donations
should also come under this clause.
You cannot donate to an institution
which is not having an income from
donations. Under this clause, ouly
institutions whose income is confined
to certain properties only held uader
trust or legal obligation, come in.
an institution gets a_ donation, it gets
an income from another source. That
source also has to be added here, An
institution may have an income under
section 4 (3) (ia). I would like - to
adg that also here. Under the Income-

‘ tax (Amendment) Bill which is pend-
ing before the Huuse, this part (ia) is
intended to be deleted and brought as
a proviso to sub-section (3) (i) of sec-
tion 4 of the Income-tax Act. So part
(ia) might have been omitted on that
ground.. But I submit that part (ii)
should be added to clause 3 (c) (2)
(i). I hope I have made myself clear.

Mr. Deputy-Speaker: What is the
object of bringing this in the Finance
Bill under this sub-clause? Indepen-
dently of the Finance Bill, the Income-
tax Act provides for this. .

. The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
The position is this. This section 15B
is totally different from the charging
section referred to. My hon. friend
has in mind the charging section,
which is section 4. There is no point
in relating section 15B fa the charging
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section which stands on an entirely-
diferent footing. It does not relate to--
a charitable institution as such, but

only to those people who give their -
donations to charitaple and other insti-

tutions. Merely because of scme kind

of similarity in nomeaclature, this

matter Nas been causing a certain .
amount of confusion. Here is some-

thing, the benefit of which nter alia -
goes to charitable institutions, and

therefore my hon. friend goes to the

root of the problem and goes over to

the charging section and wants the

inclusion of the sub-clause relating

to the income of charitable institu-

tions.- The one has nothing to do with

the other.

Shri P. T. Chacko: The position is
this. Now only a donation given to
an institution whose entire income’ is
from properties held under trust or
legal application is exemoted. Sup- -
posing the institution is bhaving in-
come from donations..........

Shri Achuthan (Cranggnnur): We
are concerned with donors and not
donees.

Shri P. T. Chacko: The question is'
whether a donation given by a parti-
cular person is exempted. Tlat is the
main issue. If I give thuusand rupees -
to an institutign. the question is whe- -
ther this is exempted or not.

Shri B. S. Murthy (Eluru): You are -

’ e;(exnpted.

Shri P. T. Chacko: As it is drafted
now, only if it is given to an institu- -
tion whose entire income comes from-.
properties held under trust cr legal ..
obligation, I am exempted. Supposing
there is an institution which is not
held under trust or legal obligation,
but is having properties which are--
held under trust or legal obligation.
and also income from donations then
obviously if I donate to an institution
which is having an income from dona-
tions also: then I would not be exempt- -
ed under the present provision.

. Mr. Deputy-Speaker: The matter is
clear. Only I think there is a_diffe-
rence. A religious institution is not
taxable. The income of a religious
institution either derived from pro-
perty or from business solely carried
on for the purposes of the insti-
tution. or even the income of a re-
ligioug or charitable institution, deriv-
ed from voluntary contributions is
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“not subject to assessment, and as a
charitable institution. it cann)t be an
assessee. But here we are dealing with

.-a non-religious gentleman* or a re-
ligious person making a contribution
to a religious institution. The pcint
now is whether in his case, as an

- .assessee, the exemption should be
gwen or not.

Shri T. T. Krishnamachari: Thkat is
- correct.
Mr. Deputy-Speaker: There is a

difference. Under the present Income-
tax Act, the income of a religious
institution, even though established
for a single community is not liable
to taxation. In the Finance Act, all
“that is done is to encourage charities
‘in the hands of a person or a business-
‘man who is a secular gen‘leman. vqho
“wants to satisfy himself by paying
- something to a religious institution.
The question is whether in his case,
~this exemption should be given or not.
‘If it is given only for a sectarian pur-
-pose or only for a particular religious
community. the hon. Minister does
-not want to exempt. So, I think the
points that have been raised are out
of place. and the hon. Member has
merely made a confusion—or let me
not use the word ‘confusion’. but say
- anyhow that they do not arise out of
“this. .

Shri P. T. Chacko: I would like to
‘get an explanation from the hon.
Minister.

Mr. Deputy-Speaker: I have given
- the explanation. -

Shri C. D. Deshmukh: I agree that it
is unnecessary, as you said. Inclusion
~of section 4 (3) (ii) is uniiecessary.

\/Shri Syamnandan Sahaya (Muzaffar-
~pur Central): You mean those insti-
tutions which maintain raguafar ae-
~.counts or something like that? (Inter-
ruption) You are now referring to
your amendment.

Shri C. D. Deshmykh: Clause 3 (c)
(2) (i) will take care of all possible
-cases.

Mr. Deputy-Speaker: Niy further
.point is this. Why should part (i)
;also be there? If my interpretation
. is seorrect, then income fron any
-«hatitable institution ecannot be sub-

ject to assessment. whether it is
zincome derived from propeity or anv
/business carried on for the purpose cf
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the institution,. or from voluntary
contributions. That 'stands on a
different footing. Here what is sought
to be exempted under the Finance Bill
is any contribution made by a person
to such an institution. In his hands,
it is his income. Are we to give an
exemption for that or not? 1If that is
the point. then why should parts (i).

(ii) and (iii) also stay? They also
seem to be unnecessary.

Shri P. T. Chacko: Then it is all
right.

Mr. Deputy-Speaker: Or. as Mr.

Chacko says. let all of them remain.
Let the whole thing rema:n.

Shri T. 8. A. Chettiar: Under the
Income-tax (Amendment) Bill. any
business done by a charitable institu-
tion will be chargeable to income-tax.

. Mr. Deputy-Speaker: This is anti-
cipating that Bill. Now we can deal
with the existing Act oniy.

Shri P. T. Chacko: Ag the clause
stands now, it applies only to an
institution which has got an income
only from properties held under a
trust or legal obligation. But the insti-
tution may have other sources of
income.

Shri Bansal: This sub-clause 2)
of, clause (3) (c) defines charitable
purposes. It is put there to qualify
charitable institutions. But I agree
with Mr. Chackg.that this is not com-
plete. Therefore, T would make a
submission that we should revert to
the position in section 158 of the
Income-tax Act, where in the Explana-
ton, it is said:

“In this section. ‘charitable pur-
pose’ includes relief of the pnor.
eaucation, medical relief, and the
advancement of any other object
of general public utility.”

Then parts (ii). (ili) and (v) as
amended by the hon. Finance Minijs-
ter will come as limiting conditions
on charitable purpose. ‘Charitable
purpose’ is there defined in the Act
already in two places, That deflnitior
can be put here as an explanation to
sub-clause (2), that is, “Exnplanation—
In this section ‘charitable purpose’
will mean this...... "—then these other
limiting conditions will come.

Dr. N. B. Khare (Gwalior): What is
before the House? A stalemate?
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Mr, Deputy-Speaker: The House is
considering' leisurely which the hon.
Member very often advises thc House.
"What does the hon. (Minis'er says?

Shri Syamnandan Sahaya: ] want
‘to say a few words, if I may be per-
mitted, on this matter. I shafl speak
after the hon. Minister.

Mr. Deputy-Speaker: After him, I
‘will not allow.

- o Shri Syamnandan Sahaya: The Bill,
‘as introduced, has a sub-clause—
~“which is not expressed to be for the
benefit of any particular community”.
Now, the amendment by the Finance
_Minister reads:

“Which is not expressed to be
for the benefit of any particular
wreligious community.”

I submit that the addition of tke
word ‘religious’ expands the scope of
the Bill as introduced and, in my
humble opinion, is not permissible as
.an amendment. The Bill as intro-
.duced envisaged benefit to any parti-
cular community. That was under-
standable. But when you say ‘any
: particular religious community’, then
the purpoese and the scope of the Bill
are expanded. and I do not think that
-can form the subj matter of an
:amendment. The Bill has not been
~referred to a Select Committee. There-
fore, there was no occasion to consi-
der all the implications that the intro-
«duction of the word ‘religious’ would
‘have. I submit not merely for the
consideration of the House but parti-
cularly for your consideration whe-
‘ther or not the addition of the word
“religious’ expands the scove and
changes the purpose of the Bl a:
introduced.

.

N

Apart from this question which I
have submitted for your considera-
‘tion—I have not had the pleasure of
listening to the hon. the Finance
‘Minister: perhaos he hag not sncken
~on this particular subject and he may
-do so. I have no doubt—I du not see
any point in introducing the word
“religipus’. After all. if tlLie idea is
1hat ours is a secular State. we do
‘not limit the scope of this charity to
~any particular religion.
“this exemotion. the benefit of this
-exemption will be enjoyed bv all
religious ommunities. It is, there-
fore, perfectly in keeping even with
our policy of secularism ,to allow this
exemption. I de not know whether the
thon. the Finance Minister has any
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personal experience of the different
types of religious trusts and religious
charities, but from what little I have
known of them, perhaps in 99 cases
out of 100 it will be found that about
90 per cent. of these religiousg trusts,
although dedicated to the temple, are
utilised for purposes of public utility,
as for instance, help to the poor. edu-
cation, schools run under religious
institutions. medical relief etc. Now,
the difficulty is that if we just use the
word ‘religious’, then it wiil lead to
a different type of interpretation and
even the relief which was. given under
a trust,, which could really be called
a religious trust—different kinds of
facilities. amenities. reliefs granted to
the poor, the sick, the illiterate—will
all be denied. I have ce duubt neither
the Government nor the hon. the
Finance Minister would have it in view
to deprive thest beneficiaries from the
advantage that was accruing to them,
and would be accruing to them, jfthe
word " ‘religions’ had not been added.

Then, again—I do not know whether
I should in this matter bring o
matters into consideration—it appears
to me that this is a matter which de-

_serves very serious consideration of this

House and alsp of the Governmant. At
all places and at all times. day in and
day out, the only plank that we seem
to have is ‘banish religion’. I do not
think it is going to do gnod to unybody.
The trends that we see in this world
today—even in a country lire Russia
when*Stalin was ill, ‘we read in the
papers of prayers being offered in
temples. mosques and in ckurches—
are different. After all, an attempt
to banish religion has been made in
the past. as will be evident from his-
tory, by many a person. But they have
all miserably failed to do so. I do not
know how far the hon. the Finance
Minister will succeed in doing it. But
if I may suggest for his considera-
tion and the consideration of his Gow-
ernment. I think it will b2 impolitic—
to put it very modentely—to intro-
duce the word ‘religioirs’ in

amendment. As I said. I say so not
merely on the ground that particular
religious communities or religious ins-
titutions will be benefited. but alsn
on the ground that under religious
trusts great benefit acrrues to cther
types of indigent peopla who are in
sore need of assistance. I do rot
know if the Government have made
any attempt to scrutinise the diff-
erent types of trusts. religious trusts
that are working afd to sce how the
expenditure of the amount secured
by the trusts is made. T1f thev had
made a survey or if a commiitee had
been appointed to go mto the ques-
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tion, perhaps they might have had

to consider whether the money
was really squandered or used, for
the benefit of the people at large. Not
having done that, I do not think it
would be right at this stage to intro-
duce the word ‘religious’ in this
amendment.

Then, Sir, perhaps Yyou may be
aware that of late in many States in
this country legislation had been
passed bringing under control of a
Government Committee all such reili-
jous and charitable institutions.

erefore, an amount of control and
check is being placed by local Gov-
ernments on the expenditure of such
trusts. There should, therefore, be
no apprehension that the amcount
available to these charitable trusts
would in any way be mis-spent.

I do not think this point needs to
be argued at any great length. Apart
from the points that I have placed be-
fore the House, I will also appeal to
the hon. Finance Minister to comnsi-
der this matter very carefully. Of
course, if there is any decisica of the
Cabinet, I do not know what he will
be able to do. Even if (hére is any
such - decision, I think it is a matter
which should be kept pending and
may be referred back to the Cabinet
for further consideration being given
to this matter. Personaily, 1 feel
that it would be suicidai, it would be
highly impolitic and wrong to exempt
religious institutions from receiving
the benefits that would accrue under
this clause of the Finance Bill.

Shri C. D. Deshmukh: So far as
religious institutions are concerned,
1 think the objections are based on
a misunderstanding. As I said in the
course of my speech on ihe debate on
the motion for consideration, this is
mo new introduction, that is to say
our administration of the present sec-
tion 15B has also been guded on the
same considerations. If it was ensur-
ing to the benefit of any religious
institutions, then those donations
were not “approved” for purposeg of
section 15B. Therefore, the first
point that I wish to make clear is that
no new change is being introduced.

The second thing is that even in
section 4, charitable purpose includes
relief of the poor. education, medical
relief and the ladvancement of any
other object of general public utility
but nothing contained in sub-clauses
(1)(a) or (2) shall operate to exempt
from the provisions of this Act that
part of the income of private re-
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ligious trusts which does not ensure-
for the benefit of the public.

In other words, if the income is to
be assigned only to the benefit of a
particular community, that does not
secure the exemption ziven under sec--
tion 4. What we are doing now 1n
regard to section 15B is analogous..
That is the next point, I wish to make.

Mr. Deputy-Speaker: But why does
it include part (i), 'the income where-
of is exempt under clause (i) of sub-
section (3) of section 4’7

Shri C. D. Deshmukh: 1 am just on
the religious point, not on the point
of inclusion of parts (i) and (ii).

The third point I wish to make is
in regard to this article which has
been read out. As I have already urg-
ed, in iny view. this article of the
Constitution has no  aoplication at
all. We are not here seeking to dis-
criminate against any minority: we
are hitting all religious communities:
alike, with equal impartiality. That
being so, ‘there is no question cf dis-
crimination. So. it seems to meto be
unnecessary to go into the question.
of the interpretation of clause (2}
of this article. Since *ms pcint has
been taken., I think attention should
be directed to the question of manage-

" ment and not the, question of benetit.

What we are dealing with here is
the question of the community which
benefits from a certain charity or &
certain donation. It is not a oquestion.
of management at all. As you observ-
ed, Sir, in the course of this discus—
sion, if an institution is run by any
religious community and the advan-—
tage of it is reaped by all without
distinction. then donations to such an
institution will not be debarred. Sup-
posing there is a high school or aleper
asylum, then whatever is donated
to that institution will not be debar-
red. Therefore, we are not introduc—
ing any new principle in the name-: of
secularism. We are only repeating
in another form the provision which:
already exists and continues as an ad-
ministrative practice, which is al-
ready in operation.

The next point is the one raised bv-
Mr. Chacko. I think. he is right: that
is to say, once we say charitable ins--
titutions. then either we ougnt to do
as Mr. Bansal suggested, that is o
say, depend on the definition of
charitable purposes or, if we want to-
particularise this, -we must parti—
cularise in a way which does not dis-
criminate between obe kind af insti—
tution and another
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Mr. Deputy-Speaker: The hon.
Minister, I think, has read through
this, I should reason thus: Part (i)
refers to some substantial and definite
institution where there is property
attached. The other is in a nebulous
state; nobody can be sure of it. If the
income of religious or charitable ins-
titution is income derived from volun-
tary contribution., it may stay or it
may not stay. It is a nebuloug insti-
tution. Contributions by anybody to
such an institution. may siand cr may
not stand. The Government wants
to distinguish between a definite insti-
tution that is standing on its own
legs and an institution which is not
so.

Shri C. D. Deshmukh:
registered, Sir.

It is to be

Shri Bamsal: That will be taken

care of,

Mr. Deputy-Speaker: Under the
Societies Registration Act, anything
can be registered. If some persons
join together and pay Rs. 50, they
can have it registered. I thought that
proposed sub-sections (1)(a) and (2)
thave been added for the rcason that
in those cases there is no guarantee
or certainty that the institution has
established itself so as to deserve the
kind of exemption. 1t may be a take
one. After all, it may specify some
purpose which hag really no founda-
tion and may go back through an-
other door to himself.

Shri P. T. Chacko: May I point
out that in sub-sections (1)(a) and
(2), the reference is to tne income
and not to the institutiou.

Mr. Deputy-Speaker: 1 know. This
applies to any institution or fund
established in the taxable territories
for a charitable purpose, the income
whereof is exempt, They do not once
again define what this charitable ins-
titution is to .which this donation is

*made. They are content with the
«arlier one.

Shri P. T. Chacko: In part (i), it is
limited to, ‘the income whereof is
exempt under clause (i) of sub-section
(3) of section 4'. Only those insti-
tutions whose income is derived from
properties held in trust come under
part (i).

Mr. Deputy-Speaker: Yes.

Shri P. T. Chacko: So, the deﬂmtxon
is limited as Mr. Bansal said........

75 P.SD.
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Mr, Deputy-Speaker: - That is tosay
that when such instituton has pro-
perty....

Shri P. T. Chacko: There can be
no such institution where the entire
income is derived from properties.

Mr, Deputy-Speaker: The Govern-
ment do not want fo recognise all and
sundry institutions which depend
upon the donations only. Thetefore,
there is no lacuna in this. Govern-
ment is prepared to recognise as in
the last year’s Finance Act, only
substantial institutions. They re-
serve the right to Governmen*: to
recognise particular institutions for
which financial grants are made. Now,
they have made it general and with
that view they do not want to re-
cognise all and sundry institutions.
Those institutions which come un-
der a particular category, which have
some stability, such as educational
institutions, they are prepared to re-
cognise.

Shri C. D. Deshmukh: The best
thing for us then would be to consi-
der the point raised in the course of
the year. and if our experience shows
that any deserving institutions are
left out because of our conﬁnmg our-
selves to particular institutions, it
would be possible for us to amend.

Dr. S. P. Mookerjee: May I know
whether any new change is being intro-
duced so far as the inclusion of re-
ligious institutions is concerned?
What was happening up till now was
that they were taking administra-
tive decisions. This is the first time
that the matter is coming up before
the Legislature. Is that correct?

Shri C. D. Deshmukh: The defi-
nition of chartable purposes is a
part of the Act.

Mr. Deputy-Speaker:
tion 4.

Shri T. T. Krishnamachari: The
point raised by the hon. Member is
whether this question of discrimina-
tion has all along been one of adminis-
trative discretion and that is sought
to be done away with. This is precise
for the institutions as could be
brought in. That is the purpose and
the point has been made clear by the
Deputy-Speaker.

Mr. Deputy-Speaker: The hon.
Minister does not want to introduce
any restriction regarling charitable
institution. It is already there.

It is In sec-

. “But nothing contained there-
in shall operate to exempt from
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the operation of this Act that part
of the income of the private re-
ligious trust which does not
{e_nsyre to the benefit of the pub-
ic.”
~ Dr. S. P, Mookerjee: That is private
trust, Sir.

Mr. Deputy-Speaker: This is a pub-
lic trust; that is one step in alvance.
Does it exclude even a temple?

Dr. S. P. Mookerjee: Yes, Sir.

Shri T. T. Krishnamachari: If sup-
posing there is an institution which
is managed by only Jains but is in-
tended for the entire community,
then that institution will benefit, but
if it is an institution in which the
benefits will only be for Jains, then
the institution will not beneiit.

Shri T. S. A. Cheftiar: The point is
that if it is a religious purpose, it
may be included.

Shri T. T. Krishnamachari: It may
not be a religious purpose.

Mr. Deputy-Speaker: It is open to
the public. They have to put up a
notice board.

Shri Bansal: The Finance Minister
accepted a few minutes ago that what
Mr. Chacko said was correct. I do not
know what has happened within five
minutes.

Shri C. D. Deshmukh: I said he was
correct, but I did not say that I was
going to accept his amendment. Ue
said that certain institutions would
be excluded.

Mr. Deputy-Speaker: They are
nebulous institutions. I will now put
the two amendments to the first
amendment of the hon. Minister
which have been accepted by him.

The question is:

In the amendment moved by Shri
C. D. Deshmukh, after part (v), add:

“Explanation.—An institution
or fund established for the benefit
of scheduled castes. backward clas-
ses, scheduled tribes or of women
and children shall not be deemed
to be an institution or fund ex-
pressed to be for the benefit of a
religious community within the
meaning of clause(ii).”

The motion was adopted.

Shri B. S. Murthy: Have these com-
munities no religion?

Shri - Velayudhan (Quilon cum
Mavelikkara—Reserved—Sch. Castes):
Who will decide these things?
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Mr. Depuly-Speaker: Government
will decide, Ultimately, somebody

must decide. Can the hon. Member
decide? Then we come to the second
amendment. Is_.the amendmeni to
sub-clause (iii) or to suob-~lause (iv)?
1 think it goes better with sub-clause
(iv).

Shri C. D. Deshmukh: You are
having sub-clause (iii) in the Bill. By
the amendment moved by me, that
same sub-clause (iii) has become sub-
clause (iv) and this is an amendment
to that amendment.

Shri T. S. A. Chettiar: Why do you
wish to say “educational Iinstitu-
tion”? Can you not say “any institu-
tion recognised by Government”?

Mr, Deputy-Speaker: This is con-
fined to educational iustitutions only,
whether they be giving technical
vocational or any other type cf edu-
cation. I shall put the amendment
to vote.

The question is:

In the amendment moved by Shri
C. D. Deshmukh, in part (iv), for ‘or
any other educational institution re-"
cognised by, or, affiliated to, any such
university” substitute:

“or any other educational insti-
tution recognised by Government
or by a university or is affiliated
to any university”.

The motion was adopted.

Mr. Deputy-Speaker: Now, we come
to Mr. Tulsidag Kilachand's amend-
ment. Is it not barred in view of
this amendment?

Shri C. D. Deshmukh: All I have to
say is that what he surgests is mot
acceptable to me. We are now enlarg-
ing the scope of these donations ard
that is why we have thought it pro-
per to decrease the limits. In one
case, I think Mr. Tulsidas Kilachand
was inaccurate, because in the case of
these donations even the bresent
iim{:l is one-twentieth and not one-
enth.

Shri Tulsidas: That is for personal
donations.

Shri C. D. Deshmukh: He wants to
change the whole thing from one
fraction to another. In the case of
companies the present limit is one-
twentieth. Anyway, as it would in-
volve a considerable loss of revenue,
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I am unable to accept the amend-
ment.

Mr. Deputy-Speaker: An .ax‘nenc_i-
ment to the Finance Minister's

amendment was moved by Mr.
Reddi. Does he press it?

Shri Ramachandra Reddi: No, Sir.
Mr. Deputy-Speaker: Then, it need

not be put. Now, I will put the
Finance Minister’s amendment as
amended.

The question is:
In page 3,
for lines 1 to 14, substitute:
“(i) the income whereof is

exempt under clause (i) of
sub-section (3) of section 4,

(ii) which is not expressed to

be for the berefit of any
particular religious come=
munity,

(iii) which maintains regular ace-
counts of its receipts and ex-
penditure, and

(iv) which is either constitutgd
as a public charitable trust
or is registered under the
Societies  Registration Act,
1860 (XXI of 1860), or un-
der section 26 of the Indian
Companies Act, 1913 (VII of

1913), or is a university
established by law or oany
other educational institu-

tion recognised by Govern-
ment or by a university or

is affiliated- to any univer-
sity, or

(v) which is an lnsj;itution
financed wholly or in part

by the Government or a local
authority.

Explanation.—An institution or
fund established for the benefit of
scheduled castes, backward classes,
scheduled tribes or of women and
children shall not be deemed to be
an _institution or fund expressed
to be for the benefit of a reiigious
community within the meaning of
clause (ii).”
The motion was adopted.

Mr. Deputy-Speaker: In regard to
Mr. Tulsidas Kilachand's amendment,
lines 1 to 14 have been already
amended. So, that part of his amend-
ment is barred. In regard to the
other part dealing with lines 38 to
53, it will be left over, because it re-
fers to sub-section (1) and we are deal-
ing with only sub-section (2). In
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other respects, I think there is no
difference,
Shri Tulsidas: There is. I suggest

one-tenth instead of one-twentieth. It
is in (1) (b).

Mr. Deputy-Speaker: Does it zppiy
to charitable institutions also? :

The Deputy Minister of Finance
(Shri M. C. Shah): There is a maxi.
mum limit. He wants to change the
maximum limit.

Mr. Deputy-Speaker: I +hink it is
barred because the President’s sanc-
tion is necessary. I am afraid so.

Shri K. K, Basu: It is exemption,
Sir. It is giving relief.

Mr. Deputy-Speaker: Is that touch-
ed here—“to any sums in excess of
one-twentieth”? ~ Very well, we shall
come to it later. So far as that por-
tion is concerned, it is in sub-section
(1). _When we come to that we will
take it up. Lines 1 to 14 we have
disposed of.

Shri P. T. Chacko: With regard to
my amendment, in spite of your ex~
Planation, Sir, I still believe I am
right and I want to press it.

Mr. Deputy-Speaker: Very well. The
other amendment ig by the hon.
Minister.

Shri K. K. Basu: The hon. Minis-
ter is taking the whole time!

Shri C. D. Deshmukh: Because of
the discussion.

The object of my second amend-
ment is to remove any doubts that the
donations made before 1st April
1953 to approved institutions will not
be governed by the provisions of sec-
tion 15B.

. Mr. Deputy-Speaker: The question
is

In page 3, after line 14, insert:

“(2A) For the removal of
doubts, it is hereby declared that
In respect of sums paid as dona-
tions on or after the Ist day of
April, 1948. and before the 1st day
of April. 1953, the provisions of
sub-sections (1) and (2) shall ap-
ply as if the amendments made
by clause (c) of-section 3 of the
Finance Act, 1953, had not been
made.”

The motion was adopted,
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Shri C. D. Deshmukh: My next
amendment is to sub-clause (d).
That amendment is mainly clarifica-
tory, to make it clear that the pro-
vision is concerned with speculative
transactions and not with a separate
speculative business as such. It is
necessary in order to exclude the
possibility of a construction that it is
only the loss sustained in a separate
speculative business to which the
proposed restriction applies.

11 am

Mr. Deputy-Speaker: My difficulty
is this. I find a number of amend-
ments have been tabled by Govern-
ment. If I apply the guillotine now,
all the amendments will be washed
out, even those tabled by Government
If Government is very particular. I
must extend the time.

Shri T. T. Krishnamachari: Natural-
ly, Sir.

Mr. Deputy-Speaker: Originally we
thought that, notwithstgndmg the
fact that there is no additional tixa-
tion. the other matters namely income-
tax and so on required consideratinn.
Now, Government itself has tabled a
number of amendments. I am afraid
at this rate we will have to spend
the whole day on this and take
the Tea Bill over to some other day.

Shrimati Sucheta Kripalani (New
Delhi): If we sit in the afternoon we
can finish it.

Mr. Deputy-Speaker: I am willing.
Let me ascertain the view of the
House. So far as tea is concerned,
tea will always be taken in the after-
noon!

Shri T. T. , Krishnamachari: Four
o’ clock is tea time, Sir!

Mr. Deputy-Speaker: I hope the hon
‘Minister will have no objection to
entertain the Members to tea!

hri C. D. Deshmukh: I accept it.

Sir.

Shri N. M. Lingam ‘(Coimbatore):
Sir, a batch of M.Ps. is going® to
Bhakra Dam at three o’ clock today.

Mr. Deputy-Speaker: Is their
presence necessary for quorum here?

Shri N. M. Lingam: Tt would be
better if it is put off to Monday.

Mr. Deputy-Speaker: Let us proceed
as much as possible. We will get
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through this and finish all the ainend-
ments by 1-15. The third reading,
may stand over to the afternoon, and
thereafter we will take.the Tea Bill.

What I find is when we proceed
from item to item it may take some
time. Therefore. we will apply guil-
lotine at 1-13 for all the clauses. In
the afternoon. we shall have third
reading for one hour and thereafter
the Tea Bill for an hour and then we
disperse. .

Shri C. D. Deshmukh: I think it
would be easier if I also deal with
my fourth amendment. They are
both in the nature of liberalising the
provisions in regard to what is regard-
ed as legitimate speculative business.

The object of this other amend-
ment is to exclude from the category
of speculative transactions hedging
contracts entered into by dealers and
investors of stocks and shares and by
members of forward markets and
stock exchanges to guard against
loss which may arise in the ordinary
course of their business. Now. it is
pecessary to exclude these transac-
tions from the category of specula-
tive transactions so as not to hamper
unnecessarily certain hedge contracts
entered into in the normal cnurse of
business.

I think I should take this oppor-
tunity of generally making clear what
the scope of this particular provision
is. It is not intended to hit specula-
tive transactions as such. Here we
do not take a view as to whether they
are good or bad. although it is galte
certain that certain speculative tansac-
tions are necessary for the purpose of
stability of prices and other abjectives
which are recognized by economists.
What we did want to avoid was the
buying or selling of losses, that is to
say fictitious transactions. But even
after consultations with the represen-
tatives of stock exchanges we came
to the conclusion that there was no
direct way of defining, for legal pur-
poses, these particular transactions.
Therefore, we have proceeded by the
method of excluding what we do not
want to hit. In the Bill, as it is draft-
ed, we have excluded hedging transac-
tions, the common hedging transac-
tions, that is a mill buys cotton and
sells cloth. There are various other
varieties of hedging transactions and
after discussions with the represen-’
tatives of trade and business I have
come to the conclusion that they are
also legitimate. One category of
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transactions is the one I r’eferred to
just now: a man wants to protect him-
self against any loss in certain scrips
he holds, but he sells some other
scrips which he expects will have a
reverse movement . The object is to
save that kind, of transaction. The
other is where there are jobbers and
brokers and others—it is their regular
business—and their ordinary transac-
tions are not transactions such as we
want to avoid, namely selling and
buying of losses.

So, that is the general purpose of
these two amendments that I have
moved.

Shri Tulsidas: I beg to move:

In pége 3, for lines 15 to 42, sub-
stitute:

‘“(d) in sub-section (1) of sec-
ion 24—

(i) after the first proviso, the
following proviso shali be
inserted, namely:—

‘Provided further that in comput-
ing the profits and gains:
chargeable under the head
“profits and gaing of busi-
ness. profession or vocation”
any loss sustained in a busi-
ness consistiag of speculative
transactions not in the ordi-
nary course of business shall
not be taken into account.

(ii) after the last proviso, the
following Explanation shall
be inserted, namely:—

i ‘Explanation: A speculative trans-
tion means a transaction in
which a contract for purchase
and sale of any commodity
including stocks: and shares
is periodically or ultimately
settled otherwise than by the
actual delivery or transfer of
the commodity or scrips, car-
ried out or transacted other-
wise than according to the
rules of an association of
merchants regulating for-
ward transactions in suvch
commodity in a particular
place.

Provided that a contract in res-
pect of raw materials.
merchandise, stocks, shares
or securities entered into
by a person in the course of
his manufacturing, merchant-
ing or brokerage business or
a business of dealing in
shares. stocks or securities or
contracts in nature or arbi-
trage, straddle or hedge or

to guard against loss through

price fluctuations in respect
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of his dealings in the ordi-
nary course of business shall
not be deemed to be a specu-
lative transaction.’”

This amendment proposed to be
made to section 24 of the Indian In-
come-tax Act in terms of the original
wording of clause 3(d) of the Finance
Bill and even in terms of the modi-
fied form in which it is placed before
the House now, in my opinion, shculd
be ruled out. What I feel is that if
we are changing the fundamental
principles of income-tax law, the
modified version of the original text
creates discrimination among the
assessees. There is also a funda-
menta] change in the income-tax law.
Therefore, 1 feel that this amendment
is not a proper one. The cure is worse
than the disease. In my opinion. Lere
even those peoole who abuse these
speculative transactions will have a
legal basis.

There are three categories of asses-
sees in the speculative transactions.
One is the speculator. This 2mend-
ment either in the modified form or
in the original form will have no
effect whatsoever. There will be no
change at all in that category.

Then there is another category of
assessees who do hedging in bona
fide business. This categery of
as-essees is going to be hit and even
though hedging is provided under
this clause. everything is not cover-
ed. “To guard against }oss" nay not
be considered as hedging. Suppos-
ing a person has hedged, he does not
make any loss or profit but he may
guard against loss. That means he
makes no profit. It does net mean
that he is only hedgmg.t I ar;;i;c;t
tryi to support corrupt practices.
Inmfgact I am of the opinion
that corrupt practices x_nust be
stopped. It is not possible for
the Income-tax Department to get
these tax dodgers. They want circum-
stantial evidence. They have mno
other powers. I feel that they have
enough powers and under these
powers they can certainly get hold of
these people. If they have not got_the
necessary machinery, they should im-
prove upon the machinery. However,
in order to get hold of the other peo-
ple, I feel. it is wrong to make a
discrimination between assessees.

As regards the practical side of it.
T would like to suggest that a Board
of Referees be set up as was provxdgd
for in the EP.T. Act and if any io-
came-tax officer wants any help, he
can get it from the Board. Tf the
Government cannot do .is and taere
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[Shri Tulsidas]

fore the whole of the Income-tax Act
is to be changed, this, in my opinion,
1s very improper and therefore, this
change is not desirable.

We are told that the xncome-tax
Investigation Commission had recom-
mended this in a separate report to
the Government. We were told this
by the Finance Minister. The Income-
tax Investigation Commission has mnot
given this as a recommendation in
the published report. This was given

to Government in a confidential re-
port.

[SHRIMATI AMMU SwaMINADHAN in the
Chair]

I would like to know from the
Finance Minister whether it is not
true tl:xat_ in that separate report, the
COmtmssloq also recommended that
if speculation losses are not allowed
to be set oﬁl against non-speculation
Income, speculation gains mu.

added to the othexg- incom:t ?:gttgg
assessees.

Shri C. D. Deshmukh: It is on re-
cord. This is not a confidential report.
_Shri Tulsidas: That has not been
given to the public as a published

report. Section 6 of the Iacome-tax
Law says:

“Any income gained or lost can
be set off against any other in-
come of the said category of busi-
ness or in any other form.”

Now, the income which will he
taxed will not be allowed to be set
off. A speculator who has lost or gain-
ed in this speculation will not be dis-
criminated while the other man will
be discriminated. To that extent I
feel there is a discrimination between
different categories of assessees.

Part (c) of the hon. Minister's
amendment says: ’

“A contract entered into by a

member of a forward market or °

a stock exchange in the course

of any transaction in the nature

of jobbing or arbitrage to guard
against loss.....”

Here again only the members of the
stock exchange or the associations
will be allowed this exempticn. Now.
most of these members, as puinted
out by the Finance Minister, will be
brokers or the traders in the associa-
tion but there is also the other sec-

. tion, the clientele of brokers who may
not be members and therefore, to that
extent, there is discrimination between
¢ifferent classes of people trading in
““e association or in an exchange.
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Then there may be traders in the
forward markets who may not be
members of the association or there
will be a person who ‘may not be a
member of the stock exchange. To
that extent there is discrimination
again.

We have recently passed an Act to
control and regulate the forward
markets. We have seen the utility of
the forward markets in the country.
I am sure that this change in the
fundamental provisions of the In-
come-tax Act is bound to jeopardise
the working of the forward markets.
Under normal bona fide trading. if
there is going to be discrimination,
it will be very difficult for a person
to judge in a forward market whe-
ther it is hedging or speculation. It
ic not practicable to cover the risk
of price fluctuations in one commo-
dity by a hedging transaction in the
same commodity

Then I would like to remind the
hon. Minister that in hig speech in
the beginning he said there were
different administrative instructions
and that he would look at certain
representations made by different
associations. These = administrative
instructions, in my opinion, are not
really helpful. What happens is this.
Even when the administrative instruc-
tions are there, a person is still asses-
sed. If he wants to appeal, or if he
wants to go to the court, the adminis-
trative instructions do mot give him
any help. I therefore, feel that an
amendment, particularly with regard
to section 23A should be moved.
Whatever the intention of the Finance
Minister may be with regard to these
administrative instructions, it should
be in the form of an amendment. The
administrative institutions are mnot
going to help, as he really intends to
give help to these assessees, they will
be hard hit by this amendment. I
hope the Finance Minister will consi-
der all these points.

Shri G. D. Somani (Nagaur-Pali):
I beg to move:

In page 3, for lines 15 to 42, sub-
stitute:

“(d) in sub-section (1) of sec-
tion 24, after the first proviso the
following proviso shall be inserted,
namely:—

‘Provided further that in com-
puting the profits and gains
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chargeable under the head “Pro-
fits and gaing of business, profes-
sion or vocation”, any loss in a
‘business consisting of specula-
tive transactions which have been
entered into for the sole purpose
eor with the main objective of re-
ducing profits shall not be taken
into account for the purpose >f
this sub-section. |

Explanation.—Speculative tran-
sactions do not mean and do not in-
clude Hedge transactions or Strad-
dle transactions understood as
such under the bye-laws or regula-
tions of the respective commodi-
1y exchanges or bodies control-
ling the respective trades.’”

1 do not want to repeat what my
thon. friend Mr. Tulsidas has already
explained in regard to the various
difficulties which will be experienc
by genuine traders if the amendment
as it stands at present is not modifi-
ed in the manner which both the
amendments put forward by me and
by Mr. Tulsidas indicate. The whole
question  is this. The Government
should have made known their inten-
tion about the functioning of futures
trading when bringing about these
amendments. Because, the amend-
ments as they stand at present tend
to restrict the functions of these ex-
changes only to speculators or to
those who are genuinely interested in
the manufacture or merchanting of
the same commodity. The Finance
Minister may be aware that there is
a large body of traders—one may be
trading in cloth or for that matter in
any other commodity—who are en-
gaged in genuine speculative trans-
actions in the various futures ex-
changes. (If a cloth trader is not to
be allowed to set off his losses in
speculative transactions against his
income in other directions, that means,
that the function of the futures ex-
changes will be very much adversely
affected, because, that would tend to
restrict the function of these forward
exchanges to either speculators or to
those who have been defined under
these modifications. The policy of the
Government should be made known
whether they want to restrict the
function of these exchanges only to
speculators. because according to the
wording of the amendment. the specu-
lators will be still at liberty to misuse
the same practice of buying up losses
or profits as has been’ prevalent all
along, because. they will not be
touched by these amendments. No-
body would like to have any objec-
tien to any of the precautions that
wmay be taken to check tax evasion
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that has been going on. But. in |
bringing up all these amendments,

we have to consider the difficulties

that may be caused to the general

trade. )

Speaking about industry, I would
like to _draw the attention of the
Finance Minister to this question. His
amendment says:

“a contract in respect of raw
materials or merchandise enter-
ed into by a person in the course
of his manufacturing or merchant-
ing business to guard against
loss...... in respect of his contracts
for actual delivery of goods manu-
factured by him or merchandise
sold by him.”

I would like to have a clarifica-
tion. As a textile mill owner. sup-
pose, I want to purchase cotton in the
futures market. 35000 bales, not to
guard against any loss, but because
of an anticipation of a rise in the price
of cotton, what will be the effect of
these amendments?

Shri T. T. Krishnamachari: ‘Future
price fluctuations’ is here.

Shri G. D. Semani: The _ provision
says: “....to guard against loss
through future price fluctuations in
respect of his contracts for actual
delivery of goods manufactured by
him”. If today I anticipate a rise in
the price of cotton. that is not to
guard against any loss in goods manu-
factured; I simply expect a rise in the
cotton prices as a textile mill owner.

shri T. T. Krishnamachari: It is
rtlpt hedging; it is a bona fide transac-
ion.

Shri G. D. Somani: But, that does
not meet the reauirements of the oro-
vision as it stands. The cotton pur-
chase must be proved to the satis-
faction of the Income-tax officer to
have been undertaken to guard
against loss through future price fluc-
tuations in respect of his contracts for
actual delivery of goods.

Shri T. T. Krishnamachari: That
point need not be laboured. Bona
fid> initial transaction for purchase of
a particular commodity will net come
within the scope of this provision at
all. It is only something that you do
subsequently to cover that transac-
tion, which may be speculative; it is
that particular transaction which is
intended to cover the first transaction,
that is sought to be covered by the
provision in the amendment moved
by the hon. Finance Minister. Initial
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[Shri T. T. Krishnamachari]

transactions of purchase is a bona
fide transaction which normally goes
into the books. In any loss or profit,
there is nothing speculative, That is
regular business. The speculative
element comes in when you want to
hedge that particular transaction.
Even that is now covered.

Shri G. D. Somani: Any way, the
amendment as it stands is not .clear.

Similarly, in regard to jobbing, job-
bing also need not necessarily be
undertaken to guard against loss.

Shri T. T. Krishnamachari: That is
again covered. The trouble is this.
May 1 mention that my hon. friend
really sticks to his own amendment
withowt reference to the amentiment
given by the hon, Finance Minister.
That seeks to cover more or less the
entire ground. Part (a) deals with
buna fide transactions where there is
hedging. Part (c) deals with transac-
tions entered intop by a member qf
a forward exchange. If a person 1s
not covered by part (c) and is in-
dependent of the forward market,
then, part (a) covers the position. I
think, without really giving due
weight to these amendments, my due
friend is labouring under the original
idea that he had that these transac-
tions are not covered.

Shri G. D. Somani: I want a clari-
fication whether the aim of the Gov-
ernment will not be achieved if the
amendment that I have put forward
is accepted. The aim is to check the
evil practice of buying up of losses.
You want that the losses incurred in
these fictitious transactions should not
be recognised. R

Skhri T. T. Krishnamachari: That
may be met; but the Government is
satisfied that its own amendment is
far more comprehensive.

Shri Dhulekar (Jhansi Distt.—
South): Rut, does this not benefit
you?

Shri G. D. Somani: It is not a ques-
tion of benefiting. When you want
simply to check the evil practice,
which at present may be going on in
industry, of buying up losses or profits
the amendment that I have moved
clearly says that any such business
which is entered into for the sole
purpose or with the main objective
of reducing profits shall not be taken
_into account for the purpose of this
sub-section. I feel that this sutficient-
v meets the requirements of the
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situation. The amendment put for-
ward by the hon. Finance Minister
will lead to all sorts of complications.
It will also affect the functioning of
the futures exchange. I think the
matter .should have been gone mto
more deeply and more thoroughly
considering all the repercussions which
it may have on the general function-
ing of these exchanges whose impor-
tance has already been recognised
by the Government,

Shri C. D. Deshmukh: I have not
very much to say. The hon. Member
as well as Mr. Tulsidas Kilachand
had asked me to discuss this parti-
cular clause withr them. I had fixed
a time when Mr. Tulsidas appeared.
I think we spent an hour with him
and some other gentlemen who ap-
peared.

Shri G. D. Somani: I am sorry...,

Shri C. D, Deshmukh: For him now
to say that it has not been gone into
carefully is unjust. I am convinced,
after the long discussions I have had
not only with one of these gentlemen,
but also with the presidents of the
two stock exchanges. that the amend-
ments that we propose now meet all
reasonable cases that are likely to
arise and I think that we will only
complicate matters further by trying
some snap drafting of this very deli-
cate matter. As far as I am aware,
these recent amendments cover all
possible transactions which may be
entered into in the course of some
legitimate aspect of business or other

One other point which hon. Mem-
bers made is that, if you exclude or
exempt stock brokers and jobbers.
the purpose may be defeated. 1 am
assured by the president of the stock
exchange that that will not be so and
that the way in which these accounts
are kept are sure to lead to a dis-
covery of these transactions. There
was only one other point which he had
raised, in regard to the purchase of
cotton. I can assure him that a pur-
chase such as he has mentioned does
not stand in jeopardy at all by any-
thing that is contained in these
amendments.

Shri Tulsidas: What about section
23A, and the assurance that you gave
that you would be only passing ins-
tructions? Are you going to bring
amendments?

Shri C. D. Deshmukh: The hon.
Member refers to administrative ins-
tructions, and then he says they are
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not satisfactory. Then he asks me to
give the instructions and give an as-
surance.

Shri Tulsidas: You may put down
an amendment on the basis of what-
ever instructions you like to issue.
That is the point.

Shri C. D. Deshmukh: If the hon.
Member’s suggestion is that I should
bring forward an amendment in the
sense in wlrich administrative instruc-
tions were to be issued, then I must say
that I am unable to do so.

Mr. Chairman: I will now put the
hon., Minister’s third and fourth
amendments.

The question is:

In page 3, lines 20 and 21, for “any
loss sustained in a business consist-
ing of speculative transactions” sub-
stitute:

“any loss sustained in specu-
lative transactions which are in
the nature of a business”.

The motion was adopted.
Mr. Chairman: The question is:

In page 3, for lines 36 to 42, sub-
stitute the following:

“Provided that for the purposes
of this section—

(a) a contract in respect of raw
.materials or merchandise entered
into by a person in the course of
his manufacturing or merchanting
business to guard against loss
through future price fluctuations
in respect of his contracts for
actual delivery of goods manu-
factured by him or merchandise
sold by him; or

(b) a contract in respect of
stocks and shares entered into by
a dealer or investor therein to
guard against loss in his holdings
of stocks and shares through price
fluctuations; or

(c) a contract entered into by a
member of a forward market or
a stock exchange in the ‘course of
any transaction in the nature of
jobbing or arbitrage to guard
agaiust loss which may arise. in
the ordinary course of his busi-
ness as such member;

shall not be deemed to be a specula-
tive transactiion.”
The motion was adopted.

Mr. Chairman: Now,. amend-
ments of Shri Tulsidas and Shri
Somani.

18 APRIL 1953

Finance Bill 4554.

Shri C. D. Deshmukh: Both are
barred, madam, now.

Mr. Chairman: 1 need not put
them to the vote.

Mr. Chacko warlts to put his amend-
ment?

Shri P. T. Chacko: The position is
this. I do not know what nappened
to it. It was discussed and the
Finance Minister was about to accept-
it, but a very long explanation was-
given by the Deputy-Speaker which I
could not accept. I do not know if
the Government can accept it. I can--
not accept the explanation given by
the Deputy-Speaker. It is not cor--
rect according to me. I would only"
want to know what the position is.

Mr. Chairman: Would the hon..
Member like me to put his amend-
ment to vote?

Shri P. T. Chacko: I want to knew-
the position of Government. If the
Government is not accepting it, I do
not press it. Anyhow, I do not ac-
cept the explanation of the Deputy--
Speaker.

Shri C. D. Deshmukh: The object
of my fifth amendment is to extend.
the concession to dividends received
from companies formed after 31st.
March, 1952 instead of 28th February.
1953. The companies formed after
31st March, 1952 are not likely to-
have commenced production or even
to have their subscribed capital paid
up, and therefore, for our purposes
they are as good as new companies,
and, therefore, I feel that the con-
cessions should extend to them.

Shri K. K. Basu: We could not
follow.

Shri C. D. Deshmukh: The vbject
is to bring within the scope of this
concession companies formed after
31st March, 1952, that is to say, one-
year earlier, on the ground that they
are not likely to have commenced pro-
duction or even to have® their sub-
scribed capital paid up. It is retros-
pective extension of the concession.

Mr., Chairman: Would any hon.
Member like to speak on this amend--
ment?

Shri K. K. Basu: We have amend-
ments to sub-clauses (e) and (f), but
the hon. Minister’s amendment con~
cerns sub-clause (f). I do not know"
what procedure we should foliow.

. Shri C. D. Deshmukh: I should
imagine so far as this particular pro-
vision is concerned, if there is no ob-

jection from any part of the House.
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{IShri C. D. Deshmukh]

then it might be accepted. That
would still leave, the other amend-
ments for discussion.

Mr. Chairman: I will put this
amendment to the vote of the House.

The question is:

In page 4, lines 12, and 13, for “28th
day of February, 1953” substitute
“31st day of March, 1952”.

The motion was adopted.

Shri K, K. Basu: I beg to move:
A

(1) In page 4, after line 36, insert:

“Provided that no foreign capi-
-tal and undertaking shall be allow-
ed to establish and invest afresh
in such industries where truly
national industries are already
working unless the Central Gov-
ernment is satisfied that such
investment do not adversely affect
.such national industries.”

.(2) In page 4, after line 42, insert:

“(3) All such exemptions should
be laid on the table of the House
every year immediately after the
close of the financial year.”

In moving these amendments, I
~want to lay emphasis on a very short
point. We have seen in recent times
that especially British concerns who
have their Indian counterparts or who
have their branches here, are allowed
»to invest new sums or allowed to
enter new branches of industry. It

is true that in the Five Year Plan
we have accepted the proposition
that foreign capital- may be brought
in for a specified purpose. It is
mainly in those industries which need
the ‘know-how’ which our country
lacks, or those industries which

mainly relate to,apital goods or cer-
tain heavy industries wherein there
-is no natiopal enterprise. But, un-
fortunately, in recent times we have
. seen that the Government has allow-
ed new foreign capital to be invest-
-ed, or-they have given sanction to
existing foreign concerns to invest
afresh even in the consumer goods in-
dustries.

The other day, we mentioned the
fact of Lever Brothers. From the
figures it seems that Lever Brothers
~today produce nearly 50 per cent. of
our soap consumption, and with the
.extra amount they have asked for
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and which, I understand, has been
sanctioned by Government, they will
produce 65 to 66 per cent. of our
national requirements, as a result
whereof our national industries are
either going to be extinguished or
gradually worn out of existence.

Similarly, we have seen in the case
of industries like fountain pen ink.
You may know from experience that
we had quite a number of fountain
gen ink factories in India truly owned
y us, but in competition with, say,
the Parker Quink Company which is
obviously developing into an interaa-
tional trust, our fountain pen ink in-
dustry is driven away from the mar-
ket. I can give similar examples.

I do »not know why Government
has given sanction to establish a
chocolate factory, because our need
of industrialisation is more for capital
goods and such heavy industries
which we do not possess. And
though naturally we personally from
our side do not like foreign capital,
especially equity capital, coming in,
even the Planning Commission has
accepted the proposition that foreign
capital should only be allowed to come
where we have no industry or if we
want to develop capital industries.
Butr unfortunately we see today that
even in the case of consumer goods
industries wherein we have got long-
established national industries. we are
allowing foreign capital to come in.
The object of my first amendment is
to impress upon the Government to
see that when such new enterprises
are allowed to grow or to be estab-
lished, they should see that they do
not adversely affect. the national in-
dustries which are already there.

My second amendment seeks to em-
phasize the fact that we the Members
of Parliament feel that such exemp-
tion should be laid before the House,
so that we may know in what way
our Government is working by allow-
ing such exemptions to be given and
in respect of which industries.

Mr. Chairman:
ed:

Amendments mov-

(1) In page 4, after line 36, insert:
-«

‘“Provided that no foreign
capital and undertaking shall be
allowed to establish and .invest
afresh in such industries where
truly national industries are al-'
ready working unless the Central
Government is satisfied that such
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investment do not adversely affect
such national industries.”

(2) In page 4, after line 42, insert:

“(3) All such exemptions should
e laid on the table of the ilouse
every year immediately 3'1'5121' the
close of the financial year.

Sbri G. D. Somani: I beg to move:

In page 4, after line 31, insert:
“(11) Ferro-Manganese”.

I have suggested in this amend-
ment the inclusion of the ferro-mang-
.anese industry also in the list of in-
.dustries that have been stipulated, as
this is also of more or less the same
importance as the other industries
that have been listed. I hope the
hon. Finance Minister will see
nis way to accept this amendment.

As regards the general matter of
giving this exemption for new invest-
‘ments, I only want to point out that
this will be of very little help, be-
cause after all. the investment in
new concerns does not bring any
dividend for quite a few years to come,
for at least tive or seven years, and
as such if this exemption were extend-
ed to the existing industries also, then
it would have meant something real
as an incentive. But as it is, since it
is confined to new industries only,
and since they do not generate any
dividends for a period of five or seven
years after they are permitted to
come into existence, it does not in
effect mean anything in the nature of
an immediate relief.

Mr. Chairman: Amendment moved:
In page 4, after line 31, insert:

“(11) Ferro-Manganese”.

Shri C. D. Deshmukh: I would
like to say that so far as the last ob-
servations of Mr. Somani are concern-
ed, it is not possible for us to extend
these concessions to existing indus-
tries, because it will involve a very
great loss of revenue and after all
what has been done does not need any
incentive. Incentive is required in
respect of future enterprises.

As regards the inclusion of ferro-
manganese, we have generally gone
on the principle of including those
industries which are included in the
Schedule to the Industries (Develop-
ment and Regulation) Act, 1951; if
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we leave the safe anchorage «f this,
then it is very difficult to distinguish
between one industry and another.
At the moment. we do not think that
there is any case for widening this
list, in order to include ferro-mang-
anese. Therefore, I am not able to
accept the amendment which is pro-
posed by the hon. Member.

As regards the two amendments
moved by Shri Basu, I appreciate the
moderation  with which he
put forward his views, and in general,
I think what he has said is reasonable,
but I doubt whether the svay in
which he wants to accomplish it is the
proper way. These are not matters
which can be secured by legislative
provisions. We think that these are
matters to be taken notice of- by the
Controller of Capital Issues, of the
Ministry of Commerce and Industry
in issuing the licences for new indus-
try. I can assure him that by and
large the objects which he has men-
ticned will be borne in mind, when
foreign capital is admitted. There can
be no doubt that we also are on our
side alive to the generality of the con-
siderations to which he has made al-
lusion. Therefore, I do not think it is
necessary for accomplishing that pur-
pose to accept the amendment which
he has moved.

Similarly, the trouble about his
second amendment is that when the
conditions laid down ‘n the proposed
subrsections (1) and (2) are satisfied,
then the assessee becomes entitled to
the exemption, and there is no special
act of exemption to be given by the
Government or the Income-tax De-
partment in any particular case
Therefore, what the hon. Member ha
in mind cannot be accomplished by a
legislative amendment, but if he is
very keen on it, then I shall make an
attempt at the end of each year to
collect information in regard to the
firms which enjoy this exemption. and
to place such information on the Table
of the House.

Shri K. K. Basu: In view of the
hon. Minister’s assurances, I do rot
want to press my amendments, but I

hope they will be translated into
action.

Shri C. D. Deshmukh: All assux-
ances are.

Shri G. D. Somani: I do not want
to press my amendment.

Mr. Chairman: So, these three
amendments are not pressed.

Shri Nambiar: But permission -of

the House is required to withdraw
those amendments.
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Mr, Chairman: Have the hon.
Members leave of the House to with-
draw these amendments?

The amendments were, by leave,
withdrawn.

Mr. Chairman:’ The question is:
“That clause 3, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 3, as amended, was added to
the Bill.

Clause 4—(Amendments to Act
XXXII of 1934).

Amendmént made: In page 4, line
43, before “The Indian Tariff Act”
insert:

“With effect from the 28th day
of February, 1953.” :

—[Shri C. D. Deshmukh]

Shri K. K. Basa: What about
clause 3? Is it entirely passed?

In clause 3(e) we had an amend-
ment. We had thought that after
clause 3 (f) we would come back to
clause 3 (e).

Mr., Chairman: That is already
passed. The hon. Member perhaps
may have his chance to speak in the
third reading.

Shri K. K. Basu: That is all right.
But I would like to know the posi-
tion.

Mr, Chairman: Clause 3 has al-
ready been passed by the House.

Shri K. K. Basu: There has been
some confusion. Anyway, I shall
take my chance.

This clause relates to the provisions
made in the Indian Tariff Act, as to
the different kinds of duties leviable
on the imported goods. I would like
to emphasize—I tried to move amend-
ments in respect of the Schedule,
which have unfortunately been ruled
out of order—one point that even
today in the year 1953, while we are
discussing the Finance Bill, we are
being asked to put our stamp on the
imperial preferences that have been
going on for the last 20 years. Now
snd then, the members of the Trea-
sury Benches try to explain that by

our alliance with the British Com-
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monwealth, and our alliance with the
system of imperial preferences, India
has been benefited. I would only
urge upon you to go through the list
of the commodities which are being
exported to the United Kingdom, and
those that we import from there. You
can readily see this. Take the case
of tea. The United Kingdom today
is preferring Ceylon tea to indian
tea. They have increased their cuota
of purchase of Ceylon tea in prefer-
ence to Indian tea. Then as regards
jute, we find from reports the same
thing. We have gone to the United
States for a market and we are also
going to Australia for selling our jute
produce. If we analyse the figures—
unfortunately time does not permit
me to go into the details of it—we will
see that these Commonwealth coun-
tries, more especially the United King~
dom, do not purchase goods from.any
altruistic motive. 1f they find Indian
goods cheaper and suitable for their
purpose then they will be willing to
come forward and help us. So far
as import of capital goods is con-
cerned, I do not know to what =xtent
Great Britain can help us in giving
capital goods. We know from recent
records that in this regard also they
are not very much helpful. There-
fore, we feel the time has come for us
to judge and enter into contracts with

countries on merits, We cannot
continue the Imperial Preference
which we had when the British were
ruling over us. Why should this
economic domination  still continue,
affecting adversely the interests of
our country? Therefore. 1 would
have very much wished in this Finance
Bill that the Government of the day
had come forward with a proposal to
do away with this Imperial Prefer-
ence. Our purchases and sales in
the world market should be an their
own merits. This is the point I
would like to emphasise on this parti-
cular clause.

Shri Mulchand Dube (Farrukhabad
Distt.—North): I wish to draw the
attention of the hon. the Finance
Minister to the principle on which
export duty is levied on certain arti-
cles that are exported out of India. I
am referring to the calico prints that
are exported from this country to
England, America, Australia. Europe,
and other places. Tapestries are de-
clared as free of export duty vhile
table covers are dutiable to the ex-
tent of ten per cent. ad wvalorem. I
do not see on what principle this ex-
port duty on table covers is based. As
I understand it. the word ‘tapestries”
is wide enough to include table c~vers
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also. It is the difference in size that Shri C. D. Dﬁl;mnkh: It may or
seems to make some kind of a differ- may not be. It is a matter for con-
ence so far as the hon. the Finance sideration on merits. The general
Minister is concerned. : position is this. In 1939 there was

an agreement between this country

1 know of a particular case in
which a trader from London came to
Farrukhabad and placed an order
wita a firm of Farrukhabad for cer-
tain prints describing them as ‘tapes-
tries’ and also saying that they were
non-dutiable. On this basis an ex-
port permit was obtained and while
the goods were on their way to their
destination, they were stopped at
Bombay on the finding of the Cus-
toms officer that they were table
covers. The sizes were, of «)urse,
such that it could be said that they
were table covers: but then it cculd
also be said that they were tapestries.
‘This kind of difficulty is being felt
by people on account of the distinc-
tion that is sought to be drawn bet-
ween table covers and tapestries.

My suggestion to the hon. the
Finance Minister is that he may re-
consider this question and after re-
consideration. make table covers also
non-dutiable. By exporting calico
prints to foreign countries. we earn a
great deal of foreign exchange. If
this restriction is imoosed on the ex-
port of these articles. considerable
difficulty arises As regards the
case that I vointed out just now., the
goods are lying at Bombay. They are
not being allowed to proceed further
and a prosecution is also said to be mn
cortemplation, which may have the
result of not only forfeiture of the
goods but also injury to our foreign
trade to a considerable extent. It is
only this suggestion that I wanted to
make to the hon. the Finance Minis-
ter for his consideration.

Shri C. D. Deshmukh: As regards
the suggestion of the last speaker, I
can only undertake to have the posi-
tion examined. There is nothing
that I can do about it in regard to
the rates that are already entered
here in the Schedule.

Now. as regards the general ovb-
servation made by the hon. Memoer,
Shri Basu, of course that is a point

which crops up over and over azain.

Shri T. T. Krishnamachari:
XKing Charles’ head.

Shri C. D. Deshmukh: _ I believe
‘there have been occasions on which
my hon. colleague has given the
justification for continuing :uch of
the preferences as exist now.

Like

Shri K. K, Basu: Why should they
continue?

-

and the United Kingdom and British
colonies for granting a margin of pre-
ference of ten per cent. That was
substituted by the General Agreement
on Tariffs and Trade where again in
return for certain other gains or ad-
vantages we agreed to reduce the
margin with the prior consent of the
United Kingdom from ten per cent.
to six per cent. ad valorem. There-
fore, the result at the moment is that
so long as India continues to r1emgin
a party to this trade agreement, we
are obliged to maintain six per cent.
margin in favour of U.K. and tbe
colonies and the standard rate cannot
be reduced below six in any case. I
may also add that this question fis al-
ways under our consideration whether
we should now continue this and
whether there are any residual advant-
ages resulting from this agreement.
So this matter is constantly under the
review of the Minister of Commerce
and Industry. It is my belief that
much of the importance of this has
now disappeared and it may be that
when a suitable agreement comes, it
may be possible for us to reduce tnis
list very considerably.

Mr. Chairman:

“That clause 4, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 4, as amended, was added to
the Bill.

Clause 5 was added to the Bill.

Clause 6.—(Alternation: of certain
duties of central excise)

Shri G. D. Somani: I beg to move:
In page 5,

- (i) line 22,
pies”,

The question is:

omit “and three

(ii) lines 22 and 23, for “one anna
and three pies” substitute
“seven and a half pies”.

I would like to make a few observa-
tions regarding this excise duty on
fine and superfine cloth. The cther
day, the hon. Finance Minister point-
ed out that I had complained to him
because he ignored certain points
made by me at the time of the dis-
cussion of the Budget. I would like
to make a submission to the hon.
Finance Minister. In the ordinary
course it would not have mattered
whether any points are replied t> or
not. But here, as I had pointed out
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[Shri G. D. Somani]

in the observations that I had made
on that occasion, to me for all oracti-
cal purposes, it seemed that there bad
been some serious misunderstanding
or some seriaus error somewhere
which clearly shows that the way in
which the excise on fine and superfine
cloth has been revised is not in con-
formity with the statement which the
hon. Finance Minister made in his
Budget speech. I may briefly recall
that both at the time of the Budget
speech as well as the other day while
initiating the debate on this Finance
Bill, the hon. Finance Minister said
that this change was being made only
to solve certain administrative difficul-
ties. He also said in his Budget
statement that he did not expect any
reduction or increase in the excise on
fine and superfine cloth. My sub-
mission is that this statement {rom
the hon. Finance Minister gave an
impression not only to the public at
large and to the hon. Members of
this House, but even to those of us
who are engaged in the textile in-
dustry, when we first read or heard
the speech that this was really a very
innocent measure and meant only to
solve administrative difficulties. and
there was nothing very drastic or a
substantial change in the existing in-
cidence of the duty on fine and cuper-
fine cloth. It was only a little later,
when the full implications of this re-
vision were felt, we realised that this
was no mere re-adjustment of duties
to solve the administrative difficulties.
but it was some very drastic increase
in the rate of duties on fine and super-
fine cloth.

I would not like to bore the House
and the Finance Minister by giving
the list of several varieties which I
have kept with me. which show that
the increase works out in some cases
to 100. 125 and 200 and even more
than 200 per cent. Obviously, as the
Finance Minister is aware. there were
four categories of excise duty on fine
cloth with excise duties of seven.
nine, eleven pies and one anna. which
by a stroke of the pen has been raised
to 15 pies in the latest re-adjustment.
Although I have not got the full or
actual figures of separate collections
from excise on fine and superfine cloth
during last year. from the calculations
I have made. I think the average rate
for the fine varieties during last year
was not far above 7% pies per yard.
This means that at least an awerage
increase of 100 per cent. of these
duties has been brought about in the
name of this re-adjustment of duties.
I could understand if the hon. Finance
Minister would have said so in his
Budget speech that he wants to in-
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crease the duties on fine cloth bv 100
per cent. Whether I oppose it or
whether he could very well have
ignored that opposition does not mat-
ter. So far as the industrial view-
point is concerned. it is more often
ignored than accepted by the Govern-
ment. The point I want to niake
here is this. My humble submission
to the Finance Minister is that im
view of the statement made in his
Budget speech that the primary and
sole purpose of this re-adjustment
was only to solve administrative diffi-
culties, and that he does not want to
have any additional revenue from
these excise duties, and he gave the
impression to everybody that it was
only for procedural purposes, I com-
plained to the hon. Finance Minister
that if there is really some misunder-
standing or if some error has crept in,
he should clarify how in the name
of re-adjustment this drastic increase-
has been brought about. I complained
not because it was an ordinary point
which the hon. Finance Minister or
any other Minister is not expected to
reply in the course of his observations.
because of so many other points, but
because of this.

12 NooN

.

Now, coming to the merits of the
case, I would only make this submis-
sion. If the hon. Finance Minister
persists in these duties. the result
would be a substantial fall in the pro-
duction of fine varieties. @ While the
exchequer might get the same amount
as they got last year. there will be a
substantial reduction in the nroduc-
tion of fine varieties of cloth. He
will have done an irreparable injury
to the industry and the consumers.
After all. the law of diminishing re-
turns is there and it has already be-
gun to operate. I do not know whe-
ther the hon. Finance Minister has:
cared to find out about the clearances
of fine goods. after this revised duty
was introduced. I would like to:
bring to his notice that these clear--
ances have suflered very terribly.
There have been serious setbacks in
the clearances of fine goods. If this
duty is not brought in conformity
with the original intentions, the result
might easily be that fine production
will suffer considerably, The whole-
amount of duty that he may be able
to collect will not be very much larger
than what he has collected last year,.
but the production as a whole will
suffer and the country will :zuffer.
After all, the duty of 15 pies will be
on all sorts of fine cloth from six
annas to Rs. 1/4/- per yard, which
the poor people consume. The whole
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revision has been, I think, substantial-
ly most unscientific and he has been
badly advised by his Department im
bringing out this re-adjustment in the
manner he has done. I would, even
at this late hour, urge upon him to
seriously consider the very adverse re-
percussions and implications of this
re-adjustment which is unjust both to
the industry and the consumer; and
to do justice to both by bringing the
re-adjustment in conformity with the
original statement that he had made
at the time of the Budget speech.

Mr. Chairman: Amendment moved:
In page 5,
@) line 22, omit “and three pies”,

(ii) lines 22 and 23, for *“one anna
and three pies” substitute
“seven and a half pies”."

Shri Morarka (Ganganagar-Jhun-
jhunu): The existing rates of duty
are five per cent. on fine and 20 per
cent. on superfine cloth, that is the
latter is four times the former. But
under the new proposal we are going
to have one anna three pies per yard on
fine and three annas three pies on
superfine. That means the gap will be
little less than three times. May I
know the reason for this increase in
duty on fine and decrease in duty on
superfine cloth? Why this relief is
given to the superfine variety while
more burden is imposed on the fine?
The fine variety is used more by the
pp%r people and the superfine by the
rich.

The Finance Minister said that this
change from ad valorem to specific is
not going to make any difference in the
revenue collection. But, we find
from the explanatory memoran-
dum to the Budget that the
axpected collection is 12 crores of
rupees during last year but under this
rate the collection is going to be 21
erores of rupees. I know this 21
crores includes six crores collection
under, the Khadi and Handloom Cess
Act. But even making allowances
for that, we see that we are going to
collect about 15 crores of rupees as
agamnst Rs. 12 crores during the last
vear. Secondly, I would like to know
why this relief is given to superfine
cloth and why an extra burden is put
on the fine production, because the
production of fine cloth is 150 crore
vards per year while the production
of superfine cloth is only 50 crore
vards per year. So. I would request
the hon. Finance Minister to enlighten
the House on this point.

WYo T fag (AgeF) WA=
ATy ot 7 snft o rse 9 v

18 APRIL 1953

4566

qusweeiz ¥ awd FET AR -
FTET TS R TG I HAG AWAT
M I A AT Faxyarag -
ueveEHE 1 &, ¥fFT WRag WA
49T qUAAE @1 IT BT A A wwEAT
arfea fs W m IR IR =R
T T THT FOGAA BT FTHY F FATET
TR T | W St i afgaew S A
T fergemer & wea< wwTerarar femr
FTAW FIAT AT8d § 1 39 q@ T T
Tl F waTfens it 3 ¥ ARG
ITHT |

Finance Bill

T F g AR FL T9AT ENO
fir ot 413 aga fafadss 3, ot ay
qr @, AT AW TS T, I F T F
I FY AT qGTATE | IT FT AR ag
¥ fod g i@ W @, o a@
@d e & e 5 ¥ o
Foumd 1 £ faar a7 | 99" F H=
wraT SR Y faere der Er Wk faselt
¥ ew FREA TS FT I FT
TR | Ffrrag ot o= fF L faaiax
FT JgaT faar STaT | R ag qgrar
fear ST g §, 99 fF gE-mET
R WA FIE 9T A FIE BlAOY S
A WX I T J T PR TEET
A ez w3 | W i @ fF
T FTET FTOE FTAFEATTHL & |
TZFAT €A & |

Shri C. D. Deshmukh: Much has
been made of the precise words I used
mn referring to this measure in the
course of my Budget speech. I should
try to make it clear what exactly I
meant. Shri Somani says that he
would be prepared to under write an:
increase of at least Rs. 1} crores from
the Budget proposals. The actual
increase might be that, or even more..
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Shri G. D. Somani:
duction 1s maintained.

Provided pro-

Shri C. D. Deshmukh: But I think
he has misunderstood my point. His
esumate of an improvement. of Rs. 13}
crores in the yield from cloth during
1953-54 from the new specific duties is

" obviously based on the official estima-
ted revenue yield from cloth during
1952-53. but what I had in mind was
‘the yield in normal years from the
-excise duty on cloth which was of the
.oraer of Rs. 16 crores to Rs. 17 crores.
The year 1952-53 was an abnormal
vear mn which the cloth market rearly
collapsed in February-May 1952 and a
great deal of assistance was given by
Government in order to revive the in-
.dustry, and that is in spite of the

statement made by the hon. Member .

that Government never heeds any re-
presentations made by the industry.

Shri G. D Somani: More often than
mot. I did not say, “never”.

Shri C. D. Deshmukh: Memories are
very short. I can produce a letter of
-thanks which was written to me, I
-think. by the hon. Member himself.

Shri G. D. Somani: I thanked you
-oublicly in this House for the reduc-
tion in export duty.

Shri C. D. Deshmukh: It means
that when the representations are ac-
cepted, we get thanks; and when, for
.some reason, we have a difference of
opinion with them, then we gut some-
thing else. (An  Hon. Member:
Brickbats.) As I said. 1952-53 was an
abnormal year and all that I have at-
temvoted to do is to provide for a re-
venue of about Rs. 15 crores during
1953-54 under cloth. )

One hon. Member over there said
‘that we have budgeted for an income
of Rs. 21 crores but that includes Rs.
s1x crores from the special concession
-which the House has already approv-
ed. Therefore, my intention is to
realise the Rs. 15 crores on the pro-
posed duties and according to the best
-of my calculations, I think we shall
reach our target. On the basis of the
average selling prices and the actual
production of the four groups of super-
fine categories, grey, bleached, dyed,
and printed, during the quarter ended
1952. the incidence of the duties pro-
posed in the Bill for these categories
is: fine—seven to nine per cent.; super-
fine—19 t6 23 per cent. These com-
pare with the ad wvalorem incidences
prescribed as follows in the Central
Excise Tariff before the introduction
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of the Finance Bill: fine—all varieties
fixe per cent.; superfine—all varieties
20 per cent. Therefore, the increase is
not of the order mentioned by the houn.
Member.

Shri Morarka asked for the reason
why there was this gap between the
incidence on fine cloth and that on
superfine cloth, that is, he asked why
the gap should have been reduced.
Firstly, the drop in the production of
fine cloth as a consequence of last
year’s slump has been much less steep
than in the case of superfine cloth, and
the prices of fine cloth have also ex-
hibited much firmer trends than the
prices of superfine cloth. Moreover,
the average ex-duty price range for
the grey, bleached, dyed and printed
groups. in each category during the
period June-August 1952 was more or
less identical, namely, Rs. 0-13-7 to
Rs. 1-14 per yard. They have been
almost the same for fine and superfine
cloth. Since then the prices of fine
cloth seem to have improved further,
which cannot be said of superfine
cloth with equal justification. In
other words, one has to bear in mind
the law of diminishing returns in
fixing one’s excise duties.

Then, Shri Somani said that these
duties were affecting the trade already.
Now, my information is that the trade,
in so far as the internal trade is con-
cerned. is brisk and if there has been
any fall, that is in respect of the ex-
port demand. . That export demand is
not affected by the duties that are
proposed here. Therefore. I am quite
satisfied that what is being proposed
is reasonable and that it is not guing
to yield any more than what the Trea-
sury has been getting on an average
in the past years.

_Mr. Chairman: Would Mr. Somani
like to press his amendment?

Shri G. D. Somani: No. I beg leave
to withdraw it.

The amendment was, by leave,
withdrawn.

Mr. Chairman: The question is:

“That clause 6 stand part of the
Bill.”

The motion was adopted.
Clause 6 was added to the Bill.
Clause 7 was added to the Bill.
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Clause 8.— (Discontinuance of Salt
duty). '
Amendment made:

In page 5, line 31, for “including”
substitute “excluding”.

[Shri P. T. Chacko]
Mr. Chairman: The question is:

“That clause 8, as amended,
stand part of tne Bili.”

The motion was adopted.

Clause 6, as amended, was added to
the Bill.

Clause 9.— (Inland postage rates)

Shri K, K. Basu:

(1) In page 5,
(i) omit lines 36 to 39.

I beg to move:

(ii) irz iine 40, for “(ii)” substitute
“ ().

(2) In page 5, line 42, for “eight
-annas” substitute “six and half annas”.

My first amendment seeks to do
away with the propnsal to increase
the postal rates on book pattern &nd
sample packets and the second one
seeks to reduce tne proposed rate from
eight annas to six and half apnas.
What I want to emphasize is this. In
our vast country, a large number of
packets are sent to the countryside
from the towns. Ordinary, common
people have to send bock packets or
medicine packets. It is necessary
that Government should not tax them
more. Ultimately, the burden falls
on the consumer. In the Budgets of
the Central and State Governments,
very little provision is made for edu-
cational and other social service activi-
ties. In view of this, Government
should not ask Parliament to sanction
these enhanced postal rates.

I would like to emphasize 2aother
point from the standpoint of the com-
mon traders. We know that sample
packets and other things have to te
transmitted by post for advertisement
and such purposes by the middle-:iass
trading community which predomi-
nates in our country and which most-
ly consists of indian nationals. 1
would thereforz emphasize this pcint
and would suggest to Government that
they should rather go in for taxation
of those categories of goods which can
bear enhanced taxation instead of
taxing the common people and the
common trading community who will
ultimately go out of existence cr at

79 PSD.
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any rate suffer badly in their voca-
tion.

That is the short point I want to
emphasize and 1 hope that Govern-
ment would accept my amendments.

Mr. Chairman: Amendments moved:
(1) In page §,

(i) omit lires 36 to 39.

(ii) in line 40. for “(ii)” sub-
stitute “(i)”.

(2) In page 5, line 42, for “eight
annas” substitute “six and half annas”.

Shri Nambiar: I wish to sp2ak a
few words in support of the ainend-
ments moved by my hon. friend Mr.
Basu. = I strongly feel and I want to
drive home to the Treasury Benches
that this increasec of rate is very very
reprenensible and the people as a whele
do not agree to this. they oppose it.
The Government wants to increase the
postage rate on book post. The book
post is generally used by the middle
classes and educational institutions.
There is. no reason why the book pnst
rate should be enhanced in this man-
ner. I can understand taxation from
other sources, sources that can be
taxed. But this is a tax on the mid-
dle classes. The middle classes are
already hard hit under the existing
conditions of wage cut, retrenchment,
post-wsar crisis and so on.  Under the
circumstances I cannot understand the
working of the brain behind this pro-
posal. I would appeal to Government
not to press but to drop this proposal.

The other ‘hing is packets. The
proposed increase in the rate for puc-
ket posts is also equally bad. I can
say from the comments made by sll
sections of the people, commercial in
terests, etc. and from the comments in
the newspapers, they are all united in
opposing this move. And much
money is not being obtained through
this source. When the hon. Finaace
Minister is dealing with Rs. 400 crores
and when he says that so much money
is still tc be raised from public scur-
ces, etc., why should he tax the ordi-
nary middle classes who are already
finding the taxation unbearable? I
would request the Minister to drop
this proposal and accept the amend-
rgents moved by my hon. friend, Mr.

asu. .

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): I think
the position with regard to the increase
in postage rate on book and packet
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[Shri Raj Bahadur]

post has not been fully understood by
the hon. Member. Probably he thinks
that book, pattern or sample packets
go to rural parts and are things which
are required by the common man; and
on that plea he has tried to oppose the
increase in rates. I may respectfully
submit that so far as pattern or sam-
ple packets =are concerned they are
essentially coming from big manufac-
turers who have to pay for the postage,
As such there is no reason why, in
respect of a Department, which the
hon. Members opposite want to he run
purely on commercial lines and which
they have been saying should be com-
wmercialised by rationalisation of rates
so that no loss is suffered, they should
now want that it should oblige the big
business and suffer the burden of
loss it:elf or make it fall on the com-
mon man.

I can say for the information of the
hon. Members that, on an average, the
loss to the Department on every unit
of unregistered packet has been cal-
culated to be 8'4 pies. on every regis-
tered packet 6 annas 75 pies, znd on
every V. P. packet 12 annas and 43
pies. The total annual loss on ali
these three items is of the order of
Rs. 597 lakhs, Rs. 18'2 lakhs and Rs.
154 lakhs respectively.

It has therefore been necessary, in
order to provide the ordinary postal
facilities in the rural areas to the com-
mon man, that we should not allow
this Department to incur a heavy ioss
on these articles and that we should
try to equalise the burden of taxation
so far as it is possible.

It has been said that the common
booksellers have been affected ana
that it will be difficult for booksellers
to send their hooks to far off olaces.
It is common knowledge that books are
mostly sent by railway parcels and in
bulk quantities to outside stations.
Locally they are available in the mar-
ket, and therefore no question of post-
age arises. It is only a minor frac-
tion of them that are sent by post. As
such the burden does not fall on the
bookseller himself but it also falls on
the shoulders of the customer.

I am surprised to hear the point of
view of the traders and the big busi-
ness being voiced by the Members op-
posite who have said that the trader-
class is going to be affected by this
increase. And Mr. Nambiar has gone
to the extent of saying that this in-
crease is ‘“reprehensible” on this
grouad. * He has come as a champion
of the trading class. I wonder why
and how this change has come about.
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As a matter of fact, as I was submit-
ting, the burden of this increase on
postal rates is not going to fall on the
small bookseller or the small trader.
Perhaps the hon. Member has in mind
a petition which has been circulated.
and some reference may be made to
that. That petition also comes fr:n
a firm which deals in law books.
Mostly, law books are not used by the
common man or in the rural areas or
by the peasants or the labour classes.
They are used by lawyers, by the liti- .
gant public, which also belong not to
the common class but to a special
class with some interest. vested or
otherwise. So. that burden is not also
going to fall on the common people.
But I am happy to see the change, 1
welcome the change and their coming
as champions of the interests of big
business.

Shri K. K. Basu: In the national
interest.

Shri Raj Bahadur: We have tried
to scale down the loss by this increase.
But even this increase will not erable
us to wipe out the loss that the De-
partment is suffering on these articles
at present. It will be hardly 40 ‘o 50
per cent. of the loss that will be cover-
ed by the proposed increase in the
postal rates.

I therefore oppose the amendments
moved by Mr. Basu.

Shri Nambiar:
consumer at last.

It goes on to the

Shri Raj Bahadur: Law books are
consumed by the lawyers and not by
the common people.

Mr. Chairman: Does the Finance
Minister want to say anything on this?

Shri C. D. Deshmukh: I have nothing
to add.

Mr. Chairman: The question is:
In page 5,
(i) omit lines 36 to 39.

(ii) in line 40, for “(ii)” substi-
tute “(i)".
The motion was negatived.
Mr. Chairman: The question is:

In page 5, line 42, for “Eight annas”
substitute “Six and half annas”.

The motion was negatived.
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Mr. Chairman: The question is:

“That clause 9 stand part of the
Bill.”

The motion was adopted.

Clause 9 was added to the Bill.
vhe First Schedule

Shri C. D. Deshmukh: I beg to move:

In page 13, line 10, in column 5, tor
“75” substxtute “65”.

The object of this amendment is to
correct a printing error which has
erept - in. The figure should have
been 65 and not 75: 75 is a misprint.

Mr. Chairman: The question is:

In page 13, line 10, in column 5, for
“75” substitute “65”.

The motion was adopted.

Mr. Chairman: There are several
other amendments but I think most of
them are not allowed. They have been
disallowed.

The question is:

“That the First Schedule, as
amended, stand part of the Bill.”

The motion was adopted.

The First Schedule, as amended, was
added to the Bill.

The Second Schedule

Shri C. D. Deshmukh: I beg to inove:
In page 17,

(i) line 8, after “48(1)” insert
“48(3)”;

(ii) line 9, after *“59(4)” insert
“59(5)".

We seek to insert these two items
which again, I am sorry to say, were
inadvertently omitted. These iiems
which ought to occur in the Schedule
are not to carry any surcharge.

Mr. Chairman: The question is:
In page 17,
(i) line 8, after “48(1)” insert
“48(3)"; and

(ii) line 9, after “59(4)” insert
“59(5)".

The motion was adopted.
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Mr. Chairman: The question is:

“That the Second Schedule, as
amended, stand part of the Bill.”

The motion was adopted.

The Second Schedule, as amended,
was added to the BillL

The Third Schedule

Shri C. D. Deshmukh: I beg to move:
In page 17, %ine 16, omit “27(4)".

Because this entry was carried for-
ward from the previous Finance Act
where. I regret to say. it appeared in-
This item already ap-
pears in the second Schedule, that is
to say, it carries no surcharge and
therefore it cannot be in the third
Schedule.

Mr. Chairman: The question is:

In page 17, line 16, omit “27(4)".
The motion was adopted.

Mr. Chairman: The questxon is:

“That the Third Schedule, as
amended, stand part of:the Bill”

The motion was adopted.

The Third Schedule, as amended, was
added to the Bill.

‘Clause 1, the Title and the Enacting
Formula were added to the Bill.

Shri C. D. Deshmukh: I beg to move:

“That the Bill, as amended. be
passed.”

Mr. Chairman: Motion moved:

“That the Bill, as amendad. be
passed.”

Shri Gidwani (Thana): The hon.
Finance Minister, while replying on
Thursday stated that the principle of
paying compensation from the re-
venues ©of the Government has not
been accepted by the Government. I
would like to give himr a brief history
of the whole case so that he may be
aware as to how Government had
committed themselves previously re-
garding this matter. I would not go
into the long history of the zase. 1
will only refer to the two conferences
which were held by the Government.
One was held in 1949 presided over by
the late Shri Gopalaswami Ayyangar
when Shri Mohanlal Saksena was the
Minister. In that conference. 60 1e-
presentatives of the displaced persons
were invited and Government was
vepresented by their Ministers and
Secretaries. In that conference, Shri
Gopalaswami Ayyangar stated in the
following words:
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“Who says that compensation
shall not be paid? It shall be
paid. It may be partly paid in
cash, partly in kind and partly in
some kind of bonds.” .

After that Claims Act was passed
and a big department was set up and
claims were verified. Then there
was another conference in 1950 called
by Government which was also presid-
ed over by the late Shri Gopalaswami
Ayyangar. 2
Prasad Jain was the Minister. 1In
that conference, apart from Shri Jain
and the late Shri Gopalaswami
Ayyangar, Shri Mehr Chand Khanna,
Mr. Chandra and the late Rehabilita-
tion Minister of Punjab, Dr. Lehna
Singh and Mr. Bhide, the then Minis-
ter of Rehabilitation of PEPSU, and
other officials were present. On the
non-official side, Bakshi Tekchand. Mr
Jaspat Roy Kapur, MP, and
myself were invited That copference
was held immediately after Pandit
Nehru visited Pakistan and had met
the late Mr. Liaquat Ali Khan. The
Pakistan Rehabilitation Minister Mr.
Shahabuddin was to arrive in Delhi
for further discussions about evacuee
property and other matters. Twg
days previous to that. a conference
was held. In that conference. while
discussing the evacuee property ques-
tion. the question of compensation was
raised because after the Compensa-
tion Act was passed, the displaced
persons were not filing their claims.
There was no response to the Govern-
ment’s call for filing claims. Claims
Officers were appointed but there was
- no work, the reason being that the dis-
placed persons had lost faith in the
Government’s sincerity because .ear-
lier, when we came from Pakistan,
then also claims were filed but those
were thrown into the waste paper
basket. The displaced persons had
spent lakhs of rupees and wasted
much of their time. They were not
filing claims this time because they
felt that the fate of these new claims
may also be the same. Then the
guestion was raised. We asked the
Jate Shri Gopalaswami Ayyangar as
to how the compensation would be
paid. He said. that there were three
sources. “X” will be the value of
property left by the Muslims in India.
#y” will be the difference in value
*that we expect to get from Pakistan
between the properties left by Hindus
and Sikhs in Pakistan and the proper-
ties left by Muslims in India, “Z” will
be the Government contribution. We
told him that “Y” would be zero be-
cause we have seen from previous ex-
perience that our Government is mnot
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capable of getting anything - from
Pakistan. Let us therefore elimi-
nate “Y”. Then he said “I assure

you that we shall pay you from Gov-
ernment of India’s resources a sub-
stantial] amount”. I told him that a
substantial amount may be a lakh, it
may be a crore but that will not
satisfy us. Then he uttered these
words. “A substantial amount which
shall not dissatisfy the displaced per-
sons”. That conference took place in
July 1950. After that we issued an
appeal to the displaced persons to file
their claims and more Claims Officers
were appointed. Nearly we have
spent a crore of rupees on this Depart-
ment. Apart from . Government
spending that amount, the displaced
persons have also spent lakhs of
rupees. They had to go szveral times
to the Claims Officers. They had to
purchase stamps, and postal orders.
They had spent on the journeys. Our
Government has earned a lot of money
on account of these claims being filed
and re-filed. I will also tell you
that for one month and a half, from
1st September 1952 to 15th October,
1952 the Claims Department did prac-
tically no work and the Governrient
was put to a loss of Rs. two lakhs be-
cause the work was not arranged pro-
{)erly. But, that is a separate mat-
er.

[MR_. DEPUTY-SPEAKER in the Chair]

After that, during the last elections,
Shri A. P. Jain said repeatedly that
compensation would be paid and that
Government would also contribute its
qucia. I may aiso tell you that Gov-
ernment appointed a Committee call-
ed the Tekchand Committee of which
I was also a member. It went into
all aspects of the question and sub-
mitted its report. That Committee
consisted of seven representatives of
the displaced persons,

We submitted a unanimous report.
In that we have also mentioned that
compensation be paid from three sourc-
es, one, the value of the property left
by Muslims, the second instead of the
source ‘Y’ mentioned by the late Shri
Gopalaswami Ayyangar, we have re-
commended that the amount spent by
Government on houses and shops con-
structed by themr and the loans that
have been advanced to displaced
persons should also be put in the pool.
Even that was not considered by the
Committee sufficient for the purpose.
Therefore, the third source which
Committee recommended was Govern-
ment contribution. This was our un-
animous report. At the same time the
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Government held two conferences:
conference of Rehabilitation Ministers
of various States, and a Conference
of Custodians and Secretaries of the
various States. All the committees
have submitted schemes on the basis
of which the Rehabilitation Ministry
has framed a new scheme which has
been submitted to the Cabinet for its
consideration.

From all this, you will see that, it
is not once, it is not twice, it is not by
one Minister, it is not by two Minis-
ters but, by three Ministers, solemn
assurances have been given at various
stages that they shall pay compensa-

tion. I may further add, that in the
beginning it was thought that the
value of the properties left by

Muslims in India will be about Rs.

300 crores or Rs. 350 crores. Ther,
it came down to Rs. 250 crores. Then
it came to Rs. 100 crores. Now,
I do not know what the value
of that property is, because we
Lave various enactments. various
amendments, and various ways of
dealing with the question. Even
according to the Government’s calcu-

lation, the value of evacuee property
is not more than Rs, 100 crores.
Originally, it was said that the value
of property left by Hindus and Sikhs
in Pakistan would be to the tune of
Rs. 2000 crores. Then, it came to Rs.
1000 crores. Its valuation made by
the Government, revised and ration-
alised, comes to about Rs. 600 <rores.
You can see that according to the
latest calculation, the value of the
Muslims’ property is one-sixth of the
value of the property that displaced
persons have left in West Pakistan.
I am only talking of urban proper‘y.
Movable property and immovable
property of displaced persons who
were living in villages has not ‘been
calculated. Government scheme is
only about the urban property. Other
urban property in sanitary committees
in Sind, property in mandis in Punjab,
etc. has not been taken into account.
That would also amount to many
crores. I was going through this
previous history to show that 't is
ahsolutely necessary that Governnient
should contribute its quota to the
compensation pool; otherwise the
amonnt for compensation will be very
small Therefore. it is high {ime that
the Cabinet Committee decided this

Issue as early as possible. I have
brought this question before you
because the first meeting of the

Cabinet Committee is taking place in
this connection on the 20th April,
1953.

1 mav further add that the :lisplaced
persons have placed their faith in the
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assurances of the Government for 8o
many years that they will get this com-~
pensation. Now, in the words of
Mr. Jain, it is not really compensa=
tion, it is part of rehabilitation.
Therefore,, I urge upon the Finance
Minister to be generous enough. After
all, the sufferings that the displaced
persons have undergone. have no
parallel in the history of the world.
The people in the political field might
have gone to jails or might have been
fined some thousands of rupees. But,
there is no parallel to this where lakhs
of people have been uprooted f{rom
their hearths and homes and have
intense sufferings in
various ways. I am not going to refer
to other matters. The Finance Min-
ister's statement has created a fecling
of discontent. not only among the dis-

undergone

placed persons but even others have
certain misgivings about it. In this
connection I shall read a few lines

from the Times of India of today’s
date, It says:

“On Thursday the Union Fin-
ance Minister made an impcrtant
statement in Parliament on the
subject of payment of compensa-
tion to dispiaced persons. unfort-
unately, instead of clarifying the
jssue, it has confused it even
further........

For practical purposes, the
matter was, however, settled—at
least so it was thought at the time
—when the Rehabilitation Minis-
ter announced categorically last
September that the Government
would add its own mite to the
evacuee property pool from which
displaced persons received com-
pensation.”

In the end it says:

“Does this mean that the Gov-
ernment is preparing to weat 3
strategic retreat and to back out
of its earlier promises to swell the
compensation pool by putting
some of its own money into this
fund?”

This is so far as the question of com=
pensation is concerned. This question
does not affect a few lakhs of persons.
Nearly twenty-five lakhs people are
affected. To save them from physical
and moral death, it is essential that
this question shouid be settled as early
as possible,

I am thankful to Shri Deshmukh
for his sympathetic attitude towards
the guestion of ejecting the displaced
persons from the houses in which they
sre living. They are unable to paz -
the rent. I was really touched when
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he said. “we must take a commonsense
view of the thing”. Peopie who nave
been renabilitatea shouid not be de-
habilitatea. Simiiarly there is an-
other question, vz, tne recovery of
small loans. As I said previously,
displaced persons were givea small
loans, from Rs. 50 to Rs. 5,000. Thete
are some. cases wnere tney have been
paid from Rs. 200 to Rs. 300. They
are being asked now, after three
years to return those small amounts
in three instalments, with three per
cent. interest. This is not being done
under the ordinary law of the land.
It is not under the Civil Procedure
Code. A new law has been enacted
in the case of- the recovery of rents
as well as recovery of loans from
displaced persons. In default of pay-
ment of either arrears of rent or arrears
of loans the recovery is to be made
as arrears of land revenue which
means attachment of goods and it also
invoives imprisonment of the de-
faulters. These matters aifect lakhs
of people. I would therefore urge
‘upon the Finance Minister, and
through him, upon the Government,
‘not to delay this matter any further,
but to arrive at a satisfactory sclution
on the 20th, which will go to rehabi-
ditate the displaced persons who are
ieagerly looking for early payment of
ompensation.

I may tell Mr. Deshmukh again that
when he took that sympathetic
iattitude towards the ques‘ion of
<-ecovery of rents, I was touched, and
would appeal to him to take a

zimilar attitude in this important
iquestion as well which affects the
‘well-being of lacs of displaced

Yersons.

. Shri K. K. Basu: Within a few
‘ninutes the curtain is going to be
Arawn in the great drama {hat has
yeen played for the last three or four
‘weeks in which, in spite of his ami-
able nature, the Finance Minister
played the role of a villain, if I inay
be permitted to use the expression,
necause we feel in the financial pro-
sosals today, more especially in the
»ackground to the main trump eard
vhich they have propagated with so
nuch fanfare—the Five Year Plan—
he common people have very little
o enthuse about.

T shall begin first with the Finance
inister’s speech in reply to the gen-
“ral discussion on the Finance BIll.,
Je tried to emphasize the problem in
his way. If we wsat to improve the
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existing industrial units, there viill be
necessary retrenchment. -

I take the examplc of the jute
industry. Our idea is that there
should be a retrenchment of over
40,000 people because of this improve-
ment in the productive unit by install-
ing new machinery. But the Finance
Minister himself said it might go up
to 80,000, Similarly, if we look to
plantation industries like tea, about
which we have had a discussion in
this House, 30,000 to 40,000 workers
are affected. If you look at ine recent
report of the Port Commissivners in
Calcutta, you will find the Chairman
himself says that 3,000 people are
going to be retrenched. Similarly, the
other day, our Deputy Minister has
given us the figure that 3,000 are going
to be,retrenched or declared as surplus
immediately. This is the picture, this
is the prosperity that our Governmeat
put before the people and ask the
people to enthuse about and support
their Plan. The result is that even
the existing persons who are employ-
ed in different industries are gofng to
be thrown out of employment. Over
and above that, there is one other
matter to which I would like to refer,
because the hon. Finance Minister
referred to it the other day, that even
among Government servants, before
they are declared surplus, the Gov-
ernment tries to absorb them in a
different department,

Mr. Deputy-Speaker: This is the
third reading on the Finance Bill.
the first reading all and sundry from
China to Peru may be talked. After
the second reading, during the third
reading, the discussion must be con-

- fined to the Finance Bill.

Shri K. K. Basu: I am coming to
that,

Mr. Deputy-Speaker: What is the
meaning of coming to it later?

Shri B. S. Murthy: He is coming to
it.

Shri K. K. Basu: These relate to
policies,

Mr. Deputy-Speaker: The hon.
Member has to speak in respect of the
effect of the Finance Bill now.

e Shri K. K. Basu: Even there we
have found that in the same Govern-
ment department, on one side there is
retrenchment, and on the other side,
new people are taken in. I know
particularly of the Disposals Depart-
ment at Calcutta. Wews comes on to
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me every month, that some persons
have been retrenched, but at the same
time even in the same Central Gov-
ernment department at Cal:atta, and
specially in the  Income-tax and other
departments new people are being
taken in, and these retrencned per-
sonnel do not get any preference. A
number of persons is retrenched every
month on the ground of being surplus.

In this connection, I wouid like to
refer to one other point, which does
not directly refer to this, and that
came cut in a recent judicial dercision
that a larger number of :Jovernment
employees who were employed during
the war had been  appointed under
letters of appointment whicn were
signed by persons who were not
authorised under the Goverament of
India Act to do so, Unfortunately,
those persons were not properly
appointed, and so they cannot claim
any relief under article 311 of the
Constitution. The Government have
not so far come forward to correct
this mistake of eithér themseives or
their predecessors, which was made
when so many Government employees
were appointed during the war. And
yet Government want the peopie to
enthuse over the Plan and the finan-
cial proposals which have peen imade
to make the Plan successful. so that
in the next three years, our national
income per capita would increase, and
the peopie would be benefited.

There are tales of other misfortun-
es that the common people suffer
either in the form of famine or
scarcity, whatever terminology they
might adopt to describe it.

With this picture in view, I would
like to criticise the attitude oi the
Government, so far as the financial
proposals are concerned. The Gov-

ernment have tried to give certain
concessions to foreign capital. They
have also sought to give rehate on

super-tax in respect of dividends from
a subsidiary Indian company of a
foreign concern  which is having
branches here, I do not know why
the Government are so sympathetiz
and slack in respect of these concerns.
Even as I have said in the earlier
discussion, these foreign concerns have
played a role which can by no means*
be called to be in the interests of the
nation. Even today, foreign capital is
allowed to come in, and exploit in the
same old fashion. You have accepted
the proposition that foreign ®apital
may be brought in, but our only point
is that do not allow foreign capital to
come and exploit our own industries.
1t may be said that whatever foreign
capital comes, it should come through
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Governmental agencies. Even then,
we feel that foreign concerns should
be allowed to grow here only in cases
where our national capital does not
come forward, and also in cases where
we feel that they should supply wus
the know-how. Now, what is the role
that these foreign concerns, which
have been in existence here for a long
time, have played? Recently, there
were some questions and discussions
on the treatment meted out to the
Indian employees in these foreign
concerns. We have seen how a number
of Indian assistants were recruited
during the war and they gained ex-
perience and began to occupy very
important positions, but as soon as
the war was over, they were demoted
or retrenched and Europeans were
brought in on emoluments much
higher "than those enjoyed by then
Indian counterparts. When the Gov-
ernment wanted to have information
about the personnel engaged by these
concerns through a questionnaire, they
evaded it. Government do not want
to bring the real picture before the
House. .

]

As to the key positions held by
these foreigners, they do not like to
train Indians in the ‘know-how’. Ii
the Government let this policy con-
tinue, their stand that they will bring

in these foreigners only so long as
they are not able to get suitable
Indians will not bear scrutiny. If

this is allowed to continue, even after
10 or 15 years we will be in the same
position and the same theory
that there are not enough suitable
Indians and we have to bring in
foreigners will be brought forward.

In this connection I also want to
reiterate a thing which I have already
said. - Of course, the Finance Minister
gave me an assurance on this point,
but we should not allow these foreign
concerns either to set up new industri-
es or enhance the investment in exist-
ing undertakings where we have our
national industries. These industries
have been built up for the last several
years. We have seen during the dis-
cussion that a large number of foreign
companies, either through their Indian
subsidiaries or through combines, are
being allowed to exploit the market
where we have genuine national
industries. These relate mostly to
consumer goods. We apprehend that
in the near future these concerns may
take advantage of our economy and
compete with, and throttle, our nation-
al industries.

In this connection also I tabled an
amendment which, unfortunately, 1
cculd not move. That was about the
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[Shri K. K. Basu]

income-tax evasion indulged in usually
by these foreign companies, Mr. Tyagi
said the other day that we have
reports from the department that
these foreign concerns are evading
income-tax in many ways. They have
many payments in kind. They have
their officers here who are on ‘all
found’ terms. Their children and

_ their dependents are paid in England.

Tkey have here houses which are
fully furnished with all the parapher-
nalia. free motor car etc. with the
result that the taxable income becomes
verv low. (Interruptions),

Mr. Deputy-Speaker: Order, order.
Hon. Members ought not to carry on
conversations- like this.

Shri K. K. Basu: When the Income-
tax (Amendment) Bill was brought in,
the hon. \he Finance Minister said that
in the near future a comprzhensive
legislation was envisaged which would
put a stop to all these evasions and
plug all the loopholes. But unfortun-
ately we have no indication of it. On

the other hand. weshave before us

prop@sals which give concessions to
these foreign undertakings. The time
bas come when we should consider
what attitude we should adoot towards
these concerns. whether we should
allow them to continue here unless
they play fairly and squarely so far
as our national economy is concerned.

We have also seen the concessions
to these combines. We know the ICI-
Tata combine had a proposal to
manufacture dye-stuffs. But todav we
are told that they want to import
them acd not to manufacture them
&nd will only be packed and sold here.
So we have not got a heavy chemical
industry here. which we need so
badly.

Therefore, I would like to emphasise
in connedtion with these flnancial pro-
posals that the Government should
develop a condition of things where-
in the people should feel enthused
that they can support them and
that they are in the context of
the national Plan in which the Gov-
ernment asks the people to co-operate.

In this connection—I do not know
whether it would be purely relevant
or not—I would like to suggest this.
In the Planning Commission Report
the private sector is supposed to
sLpply about 500 crores of rupees
from their savings. We know that the
British capitalists earn about 368 crores
of rupees on dividends over and above
another 60 crores. This is from the
records of the Government itself. We
know ‘that they have taken as divid-
€nds much more than what thev have
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invested. I do not want them to be
expropriated because you wiil not
accept it. Why not put a limit to this
pront for the time being? Why not
a limit be put that they will not be
allowed to take back more than one
per cent. return -‘on the investment
ana the rest should be ploughed back
to the industry so that they can help
the growth of our industrialisation?
As the bell has rung and as I have
very little time. I will not go over
this for a long time, and I hope that
these factors will be taken into con-
sideration,

One more point about the big
schemes tnat we are having. We
should have a Parliamentary Commis-
sion or a permanent Parliamentary
Committee to go through every pro-
posal of these multi-purpose projects
or big undertakings. It is no use after
three years, after our national money
has been wasted, for. the Public
Accounts Committee to go through
that and give a report that this mistake
should have been avoided, Possibly
arother mistake will be committed in
another three years and the Public
Accounts Committee will take a fur-
ther three years to comment upon
that. While the nation’s wealth is
being utilised, a Parliamentary Com-
mittee should sit in judgment over
every proposal and not allow such
things to continue, as when the other
day Mr. Deshmukh said that in
Eirakud some works were done which
ultimately may not prove worth while.

Before I conclude I would like to
impress upon the Finance Minister two
matters of our province. One is about
the Ganga Barrage Scheme. It is not
a question of Bengal alone, It is the
question of maintaining India’s big-
gest port, the Calcutta Port, and also
cf a direct land route to Assam,
through which one of our main foreign
exchange earner, tea comes in. In
Sunderbans area in southern Bengal
we have got the possibilities of oil
facilities and it has large cultivable
ereas. The area is under the provin-

\cial Government, Times are changing
and it has to be tackled on the oasis

of a national-programme. The Gov-
erment should see that this
aréa should be developed in the

near future so that it may develop
into a granary. ' At any rate, it may
solve our food deficit.

.
3.5 Y A

Mr. Deputy-Speaker: We have fin-
ished the -clause-by-clause considera-
tion stage. It is only the third read-
ing. I think many Members are not
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interested. We will now adjourn and
meet again at 4 p.M. today.

The House then adjourned tll Four
of the Clock,

The House re-assembled at Four of
the Clock.

[MR. DepuTY-SPEAKER in the Chair]

Mr. Deputy-Speaker: When I said
this morning that our sitting now
would commence at four I had expect-
ed thaf the whole morning would be
taken up over the clauses, but we
finished .all the clauses by 12-25 or so.
There was so much time left, and
-80 we had the discussion. In view
of the half an hour we have alrzady
spent, I think we must finish this
discussion by 4-30. I only wanled to
give an hour for the third reading.

Shri P. N. Rajabhoj (Sholapur—Re-’

served—Sch. Castes): Make it five, Sir.

Shri M. S. Gurupadaswamy (My-
sore): Yes, Sir. Let us extend it up
to five.

Mr. Deputy-Speaker: Very ° well.
We shall have it up to five. How long
will the hon. Minister take?

Shri C. D. Deshmukh: At the most
ten minutes.

Mr. Deputy-Speaker: 1 will call him
fifteen minutes betore five, Since a
number of hon. Members are anxious
to speak, each may take ten minutes.
At five, we will take the Tea Bill and
sit till six, If that Bill is passed
within a few minutes, hon. Members
will have the rest of the evening for
3&:. Otherwise. we will carry on till

st =BT : S yETE W

o §ot off 7 Sufea e & 9w &
grda Hfad & wergwT g 1 I A Ay
wee & fr Y st gw R 9 e &
St ¥ g8 wrodAw faw v gt €
Wk wied o & waw § N F9
off a1 w4 7 g o, T A B
fosr & o/, & WY wEY ST gaw €
R Y el SRR AT gEAE AT 99 ¥
FRFTRI R TR g M ag @A
fafee & 1 & a8 qaTT g § fF oS
© gwe O fran T € 9% QIOTW AW
o i fag® ad Sufera fan mom v
guryewe Adi g AR e F I
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78 wE4g fasr @ " faq af
3w W E feeifw i d,
tfaerfas qea §, A7 connfer Fiam 9y
oY M § S w7 98 aheE
guw & | gafed & awman g i 30 ey
feaFgrara A 7 g ad gy ¥
@AY § F 7@ THFR ¥ @A Jifgd fw
Y a9 g F AT grg aF QO &40
foamr ag 39 fawr & @ Qo wwiae
gard feadi ) Fusww € froqof
T gR 7 a9e 9 fea w1 faar ar
0 guR § v 4 weraaw faw wasm
| gwT =Jrfed |

N FF AT TIC F TFT H Fg1 75
oY, I Y F g AR 9T = wEw
T 19 7 Fg 0 5 S 3y e
T AT AT WA a9 | NS &7
T EITH T F TG AT WA E ¥
F0 AT Y T a aw § e
AR 7 HAY 7. qg Y 7€ gy Sfpfae
wrEAfET Ay fawret § a7 e g
T o Ifaa aE § | e A ag W@
¢ & 5 gw awawr ¥ w g [ Y
S g HT 9EAAT Y § AR Ty Y
Y EFFA gEmaT W Y § ag gk
fed sfe i § AR @
EEATHI F1 S AT | @ HF AT
arg ag W Fg wr § fF gu wwt
¥ St wfees &, A &, aw
FL@ AR G4 & fF gardy Qs w7
foge sTER A AT 1 T TR
frfefaem f1 AR N T Ferr § o
F QU T T G AAACTE | Fg QY
L Fg G awar 5 FE A v av
TYSAT I I AT vt § A T F g
& o=y QT € WX SW A el e Ay
TUE TG & 0T Y AT ¥ wd
AT ad § IF T@ATHT SIEAV
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gfFrags aoe waww O gw FEY, F1 g7 TA1H, 97 I T A IFA!
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gafed garqr aate ga<i & @A
qu , 7l a% i AR I, Ao
Qo THo BTy fy oW1 & aggw &
FgY § fF Rrfweqa & wrw wrdaTr
F4} T@AT Argar g, qrfeer a1 agd
qud, ¥wTF AR Fgar g
AE R FFAMCI AT A FFSTAG |
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@AY gard s ga’ 3 F ara AR
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R Ifaad 1w A AR gE w
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«Ga1 famarw § fF ag o= ad v St
T A AT Y, Ig WK qW T agd
IS AN | H TF G T FT FN
FIT qT90 R & FO QAT AIGY,
|fqgz, |l, AR FW|rat § v strar
g......

Mr. Deputy-Speaker: I am 2fraid we
are cenverting this into a second read-
ing stage. I will not allow this kind
of a general discussion requiring the
Finance Minister to speak once again
at length and answer all those points
that have been raised. Thig discussion
must be confined only to those points
that have been passed in the
second reading. Outside that no
hon. Member ought to go. I thought
this will not take time and that is why
I allotted an hour.

Y GO : § I8 §9 Fg TR A
%1 fgg smagarg fFoaas &
%r3Aq fad #1 Ig A QA @ 7 T @
B9 FEAT o w1 7o) axg ¥ 1) wAw
gFY | TEA fao & N §% gaeqd
Qg 97 ¥ o g frag st
THE G A IAMATE, T AT A7hAT
AL, HTAFTA A9 § 1 A, qF, qd
Wy miciegdMAEEAS
T F FEAT ATGAT § £ S -
& ag T @ € fF oY a
Afcga @ F frar aEm,
I F FIC I TG AT A4,
SRS CHUE (LR AR GOk (I

Mr. Deputy-Speaker: He has already
taken fifteen minutes.

Shri Dhulekar: I will take only one
more minute.

Mr. Deputy-Speaker: I am sorry if
the hon. Member had no opportunity
earlier. I cannot help it.

faa &1 awdT w<ar g |

-

Shri Thanu Pillai (Tirunelveli): I
congratulate the Finance Minister for
his ability and firmness in getting the
Budget passed, though I have got a
lot of grievances from my part of the
country. The other day my friends
from the South raised the question
about famine conditions and the hon.
Minister was good enough to devcte
a few minutes for mentioning things
about Madras. A very interesting
episode was that hon. Members in the
Madras Assembly have criticized the
Centre for not having contributed
enough, and they went to the ex-ent
of saying that the Centre gave Rs.
two crores loan when for relieving
the famine conditions in Rayalaseema
they had to spend about Rs. ten crores.
But our Finance Minister said that he
had given Rs. 17 crores contribution
in the course of two yvears. It |is
amazing why a responsible State Gov-
ernment should make such utterances
on the floor of the State Legislature
and they are being denied here. I
thould require some clarification on

at,

Shri C. D. Deshmukh: It is quite
easy. Rs. two crores, sale of securiti€s
for using in the Rayalaseema area;
Rs. 17 crores towards the implementa~
tion of their Plan.

Shri Thanu Pillai: I would like to
have a clarification on this point whe-
ther this Rs, 17 crores constituted the
whole grant to the Madras State or
for relief measures in connection with
famine conditions.

Mr. Deputy-Speaker: He has just
said that Rs. 17 crores are for imple-
mentation of the Plan and Rs. two
crores for Rayalaseema famine relief.

Shri Thanu Pillai: But there it was
criticised that the Centre first promis-
ed Rs. two crores loan and Rs. two
crores grant and then they reversed
their decision and the Madras Govern-
ment had to sell their Government of
India security bonds to the tune of
about Rs. two crores. What we are
interested is 1o see whether that is a
fact or whether this is a fact; because
we are all concerned, both in the State
Government as well as in the Central
Government, When the veople in the
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area are given certain answers and
certain opinions are being created.
there is room for propaganda by the
Opposition. I would like bere to
point out that there is lot -of criticist»
in the South thaf the North is neglect-
ing the South. To that extent, when
we near tnat criticism and tnis answer
we are not able to make out things
properly. Rs, 149 crores have been
set apart in the Five Year Plan for
the State, but there is no revelation
of the apportionment of the Central
contribution and the State expendit-
ure. We would like to see all these
things put on a proper level and the
contribution from State to State
clarified for the information of the
public.

Then coming to the famine condi-
tions, though they were graphically
described by my friends, the Finance
Minister said that he is not posted
with full information. I do not know
whether the Government of Madras
has not given sufficient information in
the manner in which it was described
here, or whether the conditions have
not been understood. I would request
hon. Ministers from the Centre to go
and visit the South, especially the
districts of Madura, Ramnad and
Tirunelveli and have first-hand in-
formation before they come to certain
conclusions. The contributions that
are being made by the Centre, when
they go to the Provinces, are not dis-
tributed fairly and equitably in the
various districts If there is some
maldistribution, that affects our rela-
tionship with the people at large. So
in all these dis‘ributions, though the
Centre might give full autonomy, 1
would like that a certain check is
placed on these State Governments as
to the distribution of this amount. In
my district the District Collector plac-
ed a demand for Rs. 60 lakhs. Then
it, was reduced ts Rs. 30 lakhs and
the Madras Government was promris-
ing Rs. seven lakhs. Ultimately,
before 31st March, my district got
only Rs 5000. That is the condition.
When people criticise. “What i< this
North domination and South submis-
sion” we are unable to answer the
people. We cannot sit tight at home
and say, “we are Members of Parlia-
ment. we do not care what happens to
people”. To that extent I would ro
quest the hon. Minister to educate the
Members of Parliament to be able to
answer the peoole and the criticism
that is being levelled.

Not only that. In our part there is
another oresentation from the Gov-
ernment of Cevlon Under the Indian
and Pakistani Citizenship Act all our
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people are being ejected. It is bad in
effect, Not only that. They have
passed a lawless law under which
anybody, any Indian not possessing
certain documents might be indicted
as an illicit immigrant and the onus
of proof is on the accused and not on
tne accuser. A lot of people are com-
ing up to aggravate the famine condi-~
tion in our district and in the Madura-
Rammad district also. To that extent
also the famine condition has been
aggravated and what little help is
being given is not reaching our people
adequately. I would submit that the
Rs. 47 1akhs given for gruel ceatres is
rot what we want. We have got
energy, enthusiasm and ability. What
we want is the wherewithal to fulfil
certain conditions, We have small
rivers where anicuts can be built up.
There is one river project, Manimut-
tar. The people of the district con-
tributed Rs. 1,28,00,000 towards that
project but that project has been
slowed down last year for want of
Finance. Even the money that has
been contributed by the people had
not been spent so far. If we ask
them, they say “no finance” and they
point the finger to the Centre. Our
hon. Minister says “We cannot assist
them for their deficit balances.”
If that is the attitude, what is the
nieaning of this integrated Five Year
Plan? In the implementation of the
Plan, if any one portion goes wrong
and the Centre is not prepared to ‘ake
responsibility. to whom will tne people
of that area look up? How are we to
cali this Plan as an integrated Plan?
I would like an answer to that also.

There is disaffection amongst the
staff from panchayats to Parliament-
ary Secretariat. A lot of things were
said on the floor of this House about
the loyalty of our officers. The other
davy a challenge was thrown that if
the Government servants were asked
to vote for the Government, the deci-
sion would g6 against them and to
some extent that may be true. The
planners have written very beautiful
words.

“The economic conditions of
fixed income receivers of the
middle and lower middle classes
in particular during recent years
have undoubtedly been trying.
While considerations of seniority
are important, given a  satisfac-
tory system. in certain cadres,
there should be scope for promo-
tion more *rapid and more con-
snicuous than the normal rules
vrovide for” and so on and so
forth.
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It is very good to write but what
Is the effect. There is disaffection
caused by many shortcomings of a
very simple nature which can be
looked into and rectified by the Min-
istry easily, They say that a man
who puts in honest work must ne able
to get rapid promotion but
there are complaints that unqualified
people are being confirmed and pro-
moted whereas qualified persons are
not able to get confirmation or pro-
motion.

The middle class people working in
the Central Secretariat have been
clamouring for PTO concessions. One
hon. Member mentioned about it and
I want to know whether a reply
would be given to this by the Finance
Minister. This concession was given
after taking into consideration the
lving conditions and the meagre
salaries drawn by these Government
servants, Conditions have not chang-
ed. The cost of living index has not
come down. We are not able to pay
adequate dearness allowance com-
mensurate with the cost of living
index. This concession was with-
drawn for reasons of ‘inancial
economy. The Central Government
at the same time imposed on officers
on a higher scale a voluntary cut, I
understand that this voluntary cut
had been restored but this concession
has not yet been revived. Earned
leave for these Government servants
is meant for recouping their health
and they are not able to utilise it for
want of facilities.

Mr. Deputy-Speaker: The hon.
Member should conclude now.

Shri Thanu Pillai: I would request
the hon. Minister to consider this
aspect. I also extend this request to
the Railway Minister at least to give
one-third of the concession.

Dr. N. B. Khare: This Bill is for
three purposes, fleecing, hectoring or
bullying and law and order and the
whole show is managed by two
powerful personalities, one belonging
to the Indian Congress Service, and
one belonging to the Indian Civil
Service, one sitting and bullying and
the other fleecing. I have deliberate-
ly used this word fleecing and the
following figures will show to what
extent the Indian public is being
fleeced and what an enormous burden
the Indian tax-payer has to bear.

The to*al expenditure in 1938-39
worked out on the basis of divided
India was only Rs. 56 crores. In 1953-
54 it is going to be Rs. 438'81 crores.
That is, a rise of 800 per cent. in 15
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years. You can imagine what a huge
sum is extorted from a poor country
like India and dissipated on military
expenditure and visionary schemes,
by an extravagant, wasteful and
corrupt Government.

Shri T. T. Krishnamacharli: What
was the condition when you were a
Minister?

Dr. N. B. Khare; Our military ex-
penditure tgday has gone up to 400
per cent. higher than the revenue of
1939 without any adequate return.

The statement of the Finance Min-
ister that there has been a marked
improvement in our economic condi-
tion during the current year is simply
amazing—this is Mr, Nehru’s style.
The chief reason for making this
claim is the fall in wholesale prices.
That fall was brought about by rais-
ing the bank rate to 3% per .ent. in
November 1951, by the exhaustion of
post-Korean boom, by large increase
in world production of all commodi-
ties competing in the international
market*s and by the internal collapse
of speculative commodity prices. But
this fall has little bearing on domestic
living costs. The real decisive test
of improvement in the economic con-
dition is not the fall in prices but the
fall in the cost of living.

An Hon, Member: He is
his speech.

Dr. N. B. Khare: These are all
figures. I cannot keep these in
memory,

Mr. Deputy-Speaker: The hon.
Member should not look to his notes.

reading

Dr. N. B. Khare: This living cost
has been continuously rising in spite
of all the anti-inflationary mnieasures
taken by the Government like heavy
taxation and control of all kinds in-
cluding even credit con*rol. This can
be verified from the statement No. 15
on page 147—how can I cram this. Sir?
In the Reserve Bank of India’s Report
on Currency and Finance for the year
1951-52, The figures of the cost of
living in Bombay as given there are
as follows:

Base 1939 100
1949-50 291
1950-51 302
1951-52 314
1952-53 347

(9 months)

And there is every danger of this
cost of living soaring higher and
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higher, Food subsidy will vanish in
the current year and we shall have to
impcrt about three million tons of
food grains at heavy costs and heavier
freight costs. A large amount of
money will be spent on the Five Year
Plan which will create a further
demand for more food and more con-
sumer goods. Over and above this,
Rs. 110 crores of created money will
be forced into circulation which will
hit hard the common man.

It is said that increased production,
both agricultural and industrial, is an
argument in favour of this alleged
improvement of economic condition.
But it should not be forgo‘ten that
agricultural production may increase
in general without any increase in
the essential cereals. Increased pro-
duction in industries does mnot ne-
cessarily reduce the cost of liv-
ing. People cannot eat cement or
wear steel. The handloom industry is
in a bad condition. The production of
tea is disturbed by the closing of
many tea gardens and the trend in
sugar industry is uncertain. When one
remembers that all these articles are
the factors in reaching the indices of
the cost of living, it may be bold to ex-
pect an improvement in the economy
of the country. but it may not be wise.
All manner of foreign visitors give
good chits in favour of Indian condi-
tions before departing from this coun-
try and Government has reaped rich
harvests of these certificates from an
endless number of foreigners, but these
certificates cannot be a proper substi-
tute for the harvest of wheat and rice.
They cannot also bring a solatium to
the army of unemployed. No one in
this country has given any good chit
to this Government. Only the foreign-
ers do it. Even the white caps, some of
them. have shown their restiveness on
the floor of this House. There is dis-
content everywhere., among students,

tty Government officials. school mas-

rs, patwaris, bhumias, and all man-
ner of people. Under these conditions
of the country, our Prime Minister is
going to attend the _Coronation of
Queen Elizabeth II of England who is
still our symbolic head. Our association
with the Commonwealth may raise the
international status of our popular
Prime Minister: but it cannot do any
#good to this country or even to its
prestige as an Independent Sovereign
Republic. In actual fact, we are mere-
ly attached to the chariot wheel of the
United Kingdom whose efforts are con-
centrated on the restoration of the in-
ternational status of the pound sterling
and in securing multiple convertibili-
ty for it.
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Prof. D. C. Sharma (Hoshiarpur): Is
the hon. Member only reading figures?

Mr. Deputy-Speaker: He will read
only for ten minutes.

Dr. N. B. Khare: We are told that
the Budget is tax-less. It is not tax-
less. Deficit financing is the worst kind
of taxation. We are told that the
middle classes will be helped by the
concession in income-tax, by raising
the limit of taxable income. How many
are paying income-tax? Only seven
lakhs in a population of 36 crores.
How many are there in the lower in-
come group? About four lakhs. It is
all moonshine.

The focal point of this Budget is the
Five Year Plan. Our Finance Minister
1s intent upon raising the money from
any quarters by any means whatever
to finance this Plan. But, Government
themselves are not yet cefinite and
they do not know their own mind ab-
out the volume of finances required
and the methods by which they have
to be raised. The Budget Speech off
the Finance Minis‘er is full of wish~
ful thinking, pious hopes and palpable
contradictions. The most glaring con-
tradiction is about the total amount to
be used for financing the Five Year
Plan. Originally, it was given that Rs.
1493 crores would be raised from in-
ternal resources. Suddenly, we are
told that the figure has been raised to
Rs. 2069 crores. Has the country got
suddenly richer by Rs. 600 crores? I
cannot imagine. It is a most strange
contradiction. The second contradic-
tion consists in the swift changes ab-
out the need of foreign aid. In 1951,
we were told by the Planning Com-
mission that without Rs. 300 crores of
foreign aid, no higher target could be
achieved. In December 1952, foreign
aid was pulled down from its high
pedestal. In February 1953, it has
again been raised to its high pedestal.
No'llt-sason is given for these somer-
saults.

The third contradiction which is
most confusing is the Importance
given to the price levels by the Fi-
nance Minister. All these five years,
the Finance Minister told us that the
one engrossing preoccupation of the
Government has been to fight infla-
tion. They said it was a war on infla-
tion. In spite of all the measures of
the Government, prices are still rocket-
ing. It has been fought for five and a
half years; but still the price level
has gone up. Yet, our Finance Minister
has suddenly forgotten all that his own
Government has said all these years
and has come forward describing that
the inflationary trend had been
brought under control and that the
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climate is now favourable for high
<cost economy. This means deficit finan-
cing. I wonder if the members of the
Planning Commission were a party to
all these shiftings. contradictions and
vagaries. I think they are not, perhaps.
I do not know their inside working.
But, I think, they have been over-
shadowed by the firm attitude and
blandishments of these two powerful
mighty men and they have yielded.
One of them has surrendered com-
pletely. It appears that they were ap-
pointed not to question, but to co-ope-
rate. They have performed their task
very well and I congratulate them.

Now, I come to hectoring. Every cne
knows that in the Kashmir question,
‘Government have bungled. Even Con-
gress Press has now begun to- say so.
‘When we say so, we are called traitors,
communalists and what not. Law and
order is maintaiced in such a manner
that we are prevented from speaking
on the subject. Any party, even the
Communists who speak in favour of
the Gouvernment on this are allowed
freely. The other day, the Prime Minis-
ter made a speech in Delhi. He abused
ug to his heart’s content. I challenge
him. Let him have a joint meeting; he
may explain his Kashmir policy and
any one of us will explain our Kash-
mir policy and let us see for whom
the public votes. His policy is not
gecular. I am a secular man. Secu-
lar means. no discrimination against
any creed or community, or in favour
of any creed or community. I am
quite agreeable to that. But, every
;action of Government. including Kash-
mir, is done in favour of one vparti-
cular community only. Therefore. the
policy of the Government is not secu-
lar, but “Shekhular”.

How is law and order maintained?
In this way. Innocent people are be-
laboured and heads broken. This is a
wvery bad thing and dangerous thing.
«Interruptions). 1 will not praise but
curse this Government for this kind
of maintenance of law and order.

Pandit K. C. Sharma (Meerut
Distt.—South): Is it in order, Sir, to
bring such questionable things to the
House?

Mr. Deputy-Speaker: There is no
question of exhibiting anything before
the House. It would not form part of
the record.

.. St o Qo TrAAI : gATR AT
g a3 w1 § | food 9% F 1T
Y dfaaa ¥ A T 737 A T AR
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Y g 1 3w 2w A st AT i
HR AW FT FER I91 F {7 47
HT A TEW § IJEH ez FT TN
AT AL I FFAE | TG TS @ AT AAL
A ag € fs T argw 7 wo
qETF WE Y FTRFCA W
[ F g, FEER) 5 e
HETASTH & aTe 9 daT THEST Y W
€ 9 A a% "I &N AE) & W FaAA
TQET FFI EF AT FIANT 3T F7
FRETC AT ATES § |

TF T AT a3 q3FR a0
T T @S AR INTH R F4F
T e o @ & A @ d T
AT & AT W@ E 1 g A HAY qed
TEFR & M AG =X | 7S q@
Tg  fF gR T o7 A @ AT
FAT F AT A€ & A T8 AT
G wifed g ey ¥ ey
GEET G GF |

fgq ga Agre 7 @9 ¥ wfwgw
TEAFFAT GHA FT AT FI A1
g | Ig T & gioET A1fed | S
WX I qIT K AT H DI T
A Iy AT AT qFAT €
T ay g @3, TR ArAR A
arfgd | gt fod QY gt &Y Qo
gaAdN I oy a3 ffw &
foraml #t /T gER A ) AT T
2 A A ATl FY A FI A,
B2 {3 qigAT, arAE AT FET Y
9 FTH & FAEI 8qF WY g T "R}
0 & Sfra 7 Sredt ga fr gy st o
FfFT gard TFR QA a9 a1F FIATE
ST IF B AT IR FT 19 fa@ray w=ay
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FETE | B FA AT A I
F1 faw A& ww@r |

gaTa av qrfeE w1 § | wgAl
fod < A g9 dar w9 R g
et 7@ § T 7GR | gl & ok
&1 ad afer @R AW F fod e A
Fereror T <Tfed | St 1 STl (e
aifed | 9 F I FT WGF FAS A
nacdl @@ aF 9T F AAT AW g
oFar |

# 7o+ fd oF A T AT
g o ot 4 Ty aver § 99 & @ Wil
%) |graar @t wfgd | s g w A
% fad 5@ & Mg F=A JAT F4M,
wifas aret & aR § AR G &
TR &1 AT AT EFTELIT AT
? @ E, <9 N F AT E, Fif6 N 1
Q@ & 39 F o7 Qv T =g |
AffFT 7 § F7 T TR
# 72 gy & A= aF g a9 &
4 o FgW | zEfed w9 & I
g offeafs gurd & fed, +0 &
&9 7gal # fad o g 771 @
QAT FT &9 § a9 §O9 & | AEd
9@ a3 ¢ 5 gw AWl & o gt A
#e o fRaer ofgd | @ a0
W A E A I & q Gar A &,
¥ TN F GHA ¢ | g afheafy
g1

e agd fF g wER W
Y iEt & FH FW A E I9 3 GrAq
AN TN T | 9 5 7SR
QA A T O T TS A g § )
@ fow TR TEE A B T
TFd &, A TN g, fr Sm W g A
qurA & 73 7 7 75 w3 Tfgd
79 P.SD.

18* APRIL 1953

Finance Bill 4602

UF AT W q T T1Ea § fe A X
e S § ag it fad s
atE & =T g 3R qF T @9 |
Iy faomaa & w @ @ |« FwaAr
g i wrfo o w@o wifewd N § 9
F Ay v fegd | 99 H
a7 Tfgd fs g & @A
TAT & | I FY HIA G AL FATAT
AT g~ a@ d FW F
aifgd 1 wF fea e W fewe
fewE @ gl

¥ oF @ faady i g AR T
g & fF o e fafaedy sraal & fod
R owmm @ TR R o= A
s, it Gy fogsts & feg
o fomget fafet v d @
foget = F fod foam &9 @
wél AafE @ g &=t
@ e 99 fm we fafrex
A YA & oA § wgr 5 Foeiiy #
fod gu frafragforad @ @ &)1 afew
T foch @Y g @ &, &=v @
NAmE ) T w0
@ & 219 & a7 aF AW F} 99 A9
ST 6T AT &MY, g q@F H &
AN QT |

OF A # dfex Agest & W Fgm
aear g fF 7 F sy fmwr ar
W AhE | qg T fad i w19
A WEE TN AW
Fea & fr 78 onfa & 1 @y wfw
a1 fe=mT AMEAv g |

Shri M. S. Gurupadaswamy: The Fi-
nance Minister seems to be dangerous-
ly complacent regarding his Budget
proposals. He seems to think that the
policy that he is pursuing today is the
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best in the circumstances. I beg to
differ from that point of view.

A budget, if it is to be called a good
“udget or a proper budget, must fulfil
two conditions. The first condition is:
the Finance Ministry or the budget
should take into consideration the
total outlay available in the country—
both public and private outlay. The
second condition is: the budget should
take into consideration whether that
total outlay is adequate to meet the
demands of full employment. In other
words, the datum line for a budgetary
policy is manpower. The entire man-
power that is available in the country
should be properly and gainfully em-
ployed. The budget should be prepared
to realise this end. Then only it can
Ye called an economic budget. From
this point of view I say that the bud-
getary policy enunciated by the Fi-
nance Minister is not progressive; it
cannot be called the budget of the Mil-
lions, the budget of the common man.

Today, the unemployment figure is
rising. and it is assuming enormous
proportions. It is almost bordering on
a crisis. I want to know from the hon.
Finance Minister what concrete steps
he has taken to meet this crisis. If he
has followed a correct budgetary poli-
cy, then he should have assessed the
entire outlay available in the country,
both private and’public. But, here he
has taken only one outlay. That is, he
has taken into consideration the public
outlay only. He has not taken into
consideration the private outlay that
is available. This way the Budget has
failed, and the Finance Minister has
missed his bus.

Everywhere, botﬁ in the Government
factories and departments as well as
in private industries, retrenchment is
going on, and no uniform policy is fol-
lowed in the matter of retrenchment.
To make my point very clear, I may
draw the attention of the Finance Mi-
nister and also of the Minister of
Commerce and Industry to a very late
case. In the Textile Commissioner’s
Office, Bombay, recently about 600
people are threatened with retrench-
ment. Already, nearly 300 people have
oeen discharged from service. i
doing so. the method adopted is very
curious. People who have put in-more
than six vears or seven years of ser-
vice but who are non-graduates have
been discharged, whereas people who
have joined later, mainly because they
are gradyates. have been retained. The
princivle af seninrity is not taken into
consideration at all. Further. I want to
bring home to his mind that the policy
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of retrenchment is not uniform even
in Governmeat departments. Take the
case of the Railways. There, if an em-
ployee serves more than one year, he
will have a permanent status. Even if
he is discharged from service, he will
be given all the privileges and benefits
of a permanent employee. In the case
of private concerns also, there are
rules that employees who have put in
more than one year of service cannot
be turned out as temporary employees.
Even if they are discharged from ser-
vice, they will get all the benefits of
permanent employees. But in the case
of employees of Textile Commissioner’s
Office, different procedure is followed.
This policy of discrimination is very
irrational and it has hurt many hund-
reds of employees. So I want the hon
Minister to clear his policy with re-
gard to retrenchment.

Many hon. Members have referred
to the development of industries anc
production and the like, but they have
not rveferred to the question of the
development of our mineral resources.
I want to refer to that question. To-
day, our country is suffering from
lack of policy on the part of the Gov-
ernment with regard to the exploita-
tion and utilisation of mineral re-
sources. There is no clear programme.
There is no proper plan. For example,
manganese ore is exploited, but it is
exported. It is a very strategic mineral.
It can be used for alloy steel. Again
chromite is available in large quan-
tities in Mysore. That is not exploited.
That also is a very important material
that can be used for the manufacture
of alloy steel. That is not done. I have
no time to refer to individual mine-
rals, but this Government is not ex-
ploiting the mineral resources of India
properly, nor using them fruitfully.
Take the example of coal. Coking coal
is now used for heating purposes. That
can be used for a more important pur-
pose. The coking coal reserve is very
limited in our country. It may be ex-
hausted within 50 years, and there is
no plan on the part of the Government
to preserve the use of coking coal for
a more important purpose.

Again. there are many gold flelds all
over India. Thev have not been sur-
veyed and exploited. The Kolar Gold
Fields have heen exploited by a foreign
company, and the return that we get
is very low. No attempt has heen
made either by the State Government
or by the Government of India to na-
tionalise it. And only plase where the
gold ore is available in large quan-
tities has been given over to forecign-
ers. Again there are......
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Mr. Deputy-Speaker: Instances may
be multiplied, but this is not the occa-
sion. I shall now call upon the hon.
Finance Minister.

Shri M. S. Gurupadaswamy: I shall
conclude now by appealing to the hon.
Minister to set up a Mineral Develop-
ment Corporation to look into the
whole matter and draw out a plan for
exploiting and using all the minerals
In a proper way.

Shri C. D. Deshmukh: This debate
has raised more or less the same
ground which was covered by the
general discussion as well as the
second reading debate, and I shall
not go over some of the points with
which I dealt then.

As regards compensaticn, I shall
not complicate an already <cinplicat-
ed situation by adding to what I have
said then. I take note of what the
hon. Member said, in regard to his
version of this affair.

Shri Gidwani: You can refer to
the minutes of the proceedings.

Shri C. D. Deshmukh: With regard
to Shri Basu’s observations, 1 think
he ig taking a somewhat jaundiced
view of the situation in regard to
employment. T do not quite know
what he meant when he referred to
the jute industry. All I said was that
one has {o choose between two horns
of a dilemma, sg to say. If we want-
ed to modernise the jute industry
and be in a position to pass on some-
thing more to the producer of raw
jute, then it involves the throwing
out of employment of a large number
of workers. That is not a problem
which is facing us today, but it does
in fact prevent us from taking any
more effective action in regard to the
minimum price of jute.

Then in regard to tea, I think I
shall have occasion to refer to the
fact that many of the tea gardens
_have already regpened, as a result of
the gradual improvement in the con-
ditions, that has taken vlace, partly
owing to factors which were not bey-
ond our control, and partiy, we flatter
ourselves, owing to action that we
ourselves have taken or is contem-
plated.

In regard to the general question of
employment, which has been referred
to not only by Shri Basu, but by some
other hon. Members, although the
matter is very important, I do not
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really see what one can do except to
increase the pace of our investment
expenditure, and that we are doing
so 1s proved by the fact that we have
exposed ourselves to the criticism th?t
we are now undertaking measures in
regard to deficit finance, which threa-
ter. the standard of living of the com-
mon man. Therefore, we are between
two fires. If we have recourse to
deficit finance. then we are told that
we are threatening the standard of
living of the common man. If we do
ot have recourse to deficit finance,
then of course, the unemployment pro-
blem remains a much bigger one than
it would be with the investment ex-
penditure. I myself do not consider
that there is any other solution to
this problem except promoting the
economic development and accelerat-
mg the economic development of the
country.

it is quite possible to quote figures
from time to time showing how un-
employment is fluctuating; maybe
that it is increasing, maybe that there
1 a great deal of frictional unemploy-
ment. but I am persuaded that if one
nas formed a correct judgement in re-
card to the pace of investment ex-

penditure. then one must be in a
vosition gradually to bring the pro-
blein of unemployment under con-
trol.

There was some reference to the
number of people retrenched in
various establishments, as for instance,
in the Textile Commissioner’s Office.
Now the actual notice of retrench-
ment has been given. I understand. to
only 130 people, but I do not wish to
join issue with the hon. Member as
to the number of people. The point
is that you cannot abolish or modify
controls with the disappearance of
scarcities. in  these offices without
some retrenchment in the office which
was established for the purposes of
exercising or reinforcing or cnforcing
control.

Shri M. S. Gurupadaswamy: What
abeut the assurance given by the hon.
Minister of Industries?

Shri C. D. Deshmukh: Efforts are
always made not only in this establish-
ment. buz in all establishments. to
absorb the personnel which is retrench-
ed, in some other Government establish-
ment: and there are rules laid down
tn this end by the Home Ministry.
For instance. although all are borne
now on the employment registers,
there are rules that their rights for
employment have to be considered
first; they are to be given preference,
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and also from time to time, arrange-
ments are made in order to find out
whether people thrown out of
employment 1n one zone cannot be
employed in another zone, In other
words, all practical means that could
oe taken to temper the wind. so to
speak, to these shorn lambs, are adopt-
ed. But there will always be, I fear,
a certain amount of residual un-
employment arising out of retrench-
ment, but if we are going to have
additional resources for investment, I
do not see how we can dispense with
either retrenchment or rationalisation.
Surely, if the same amount of money
as is saved by retreachment 1s
employed in investment. then it is
bound to yield a larger returp, and
that must be to the benefit of the
country.

Then, Shri Basu raised the ques-
tion of the additional advantage given
to subsidiary companies. The point I
wished to make was that as a whole
on foreign establishments, we do not
expect that there will either be an
advantage or a disadvantage, that is
to say, the rate of tax on branches
has been increased. and as a counter-
weight, there has been some reduc-
tion made in the taxation of subsi-
diary companies.

As a matter of fact, there is a
second transire of increase, which
perhaps we shall have to adopt sv
far as the branch companies are con-
cerned, before the disparity to which
I made a reference is more or .less
removed, and therefore there may be
further proposals next year which
may affect only the branches. Then
we shall find that we have succeeded
in removing that disparity. There-
fore, it is not a unilateral advantage
which has been conferred on foreign
investments.

In regard to the various other
issues which are of a very general
nature, which have been raised by
Shri Basu, replies have been given
from time to time, and I do not think
it is true to say that there is any
difficulty in the transmission of
“know-how” from foreign investments.
The process hag been going on very
continuously, and so far as new in-
vestments are concerned, certainly,
very great care is taken to ensure that
our own people are properly truined,
and our capital made capable of
holding the highest voices. Actual-
; if we look back over the
last five years, while new investment
hag been coming in driblets, there has
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been on the whole more disinvest-
ment than investment. And I believe
that in many trading concerns, now,
there is no further scope for expan-
sion at all; in other words, the capital
issue control authorities do not now
agree to any foreign investment which
has the purpose merely of undertak-
ing some trading transactions in this
country. So, I submit that the situa-
tion is not as bad as was painted by
Shri Basu.

5 PM.

Then there was one proposal which
he made which, I think, would not be
in the interests of the country, that
is to say, use of force in order to en-
sure that part at least of the yield
on foreign investments is compul-
sorily ploughed in. I do not think
that in a matter like this force brings
in the greatest dividend. In other
words, nobody knocks on an open
door, and it is a policy of open door
that we have been practising. We
have known from experience that
if there is no risk threatened to an
investment, then people are content
to plough in the current yields on
their investment in the enterprises
in the country. If, on the other hand,
there is any danger of any bar being
placed on remittances or dividend or
rapital, then there is the greater pos-
sibility of no investment coming in
at all.

Shri M. S. Gurupadaswamy: Here
also China’s case may be repeated.

Shri C, D. Deskmukh: In China, as
far as I can see extra-legal means
were employed, and that is not the
policy that we have been following.
We have undertaken to treat every-
one with fairness and equity and we
have given an assurance that who-
ever brings in capital will be allow-
ed to take it back whenever
he wants to tzke it back. Who-
ever reaps any dividends here will be
allowed to remit them to his coun-
try. I have never begn able to under-
stand what objection Phere is to allow-
ing people to iake out the return on
the cagpital which they have invested.
It is always possible to add up figures
and say ‘This is 30 crores or 40 crores
or 50 crores’. But we are hiring the
money, and if we are hiring the money
I do not see why we should not allow,
after income-tax has been paid, the
residue to be sent out to the parent
country.

Shri Nambiar: That is train
(Interruption).
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Shri C. D, Deshmukh: I have not got
very much time. So I do not think
1 should take notice of these inter-
ruptions.

Then there was the extraordinary
complamnt made by the hon. Member
wno has not waited for an answer, He
said something—‘fleecing and_hector-
mg. If it is fleece, 1 think it is the
gotaen fleece which brings good for-
tune to the country. He has picked
out all the factors which, according
to him, betoken, that the country is in
a very parlous condition indeed. Well,
if that brings solace to his soul, he is
welcome to live in that illusion. I am
quite convinced that there has been
a very distinct improvement in the
economic conditions of the country.
And even in regard to the figures
which he quoted, if he will only take
the trouble to look at the latest figures,
he will find that even the cost of liv-
ing index has fallen in almost every
centre except Bombay. Bombay is a
very special case because they used
to get a very large subsidy on their
cereal consumption as oae of the big-
gest industrial cities. With the re-
moval of that subsidy last year, their
cost of living index went up. But with
the exception of the State of Bombay,
as I said, where the food index for
the year rosc by about ten per cent.
the cost of living indices have general-
ly fallen all over the country in vary-
ing degrees. I shall not take the time
of the House by quoting the actual
figures.

Mr. Deputy-Speaker: The hon, Minis-
ter may take a few more minutes, if
he wants.

Shri C. D. Deshmukh: I have sheaves
of figures that prove this point. I am
certain that that point cannot be dis-
proved.

[SHRIMATI AMMU SWAMINADHAN in the
Chair.]

1 do not think there are any other
points which I should answer at this
stage and. therefore, I shall now con-
tent myself with the observations I
have already made and commend my
motion.

Shri K. K. Basu: May I ask a ques-
tion?

Mr. Chairman: No question now.

Shri K. K, Basu: One point must be
answered. The other day the Finance
Minister said he was considering the
possibility of seeing that personnel
retrenched in one department of the
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Government were absorbed in an-
other. ] referred to cases of reirencn-
ment 1n the Disposals Depariment
when there was recruitment in the
Income-tax and other departments of
equally qualified persons.

shri C. D. Deshmukh: 1 shall be
very pleased to investigate all these
cases if the hon. Member will senc
me the details. It is very difficult to
deal with a matter like that in a gene-
raj way.

Mr. Chairman: The question 1s:

“That the Bill, as amended, be
passed”.

The motion was adopted.

CENTRAL EXCISES AND SALT
(AMENDMENT) BILL.

Clause 2.— Amendment .of .First
Schedule etc.)

Shri Nambiar (Mayuram): I have
carerully gone through the Bill and I
find that some relief is being given
t the tea garden owners. It is wel-
come at this stage, but at the
same time, I have my own fears
whether this relief will actually
80 to the workers wno are retrenched.
Un that point no specitic igformation
1s forthcoming yet. According to my
information and the information
given by the hon, Minister of Com-
merce and Indus‘ry, recently about
117 tea gardens closed down and
about 60,000 men were rendered un-
employed. Out of these 117, accora-
ing to the information supplied by
them, only 23 gardens are reopened.
The remaining gardens are still
closed. Further, out of the 60,000
men only 20,000 are re-employed and
40.000 are still unemployed. We do
not know whether even in the gar-
dens opened they have work all the
seven days or only for four days. My
information goes to show that only
four days’ work is there in many
gardens. Apart from that. the ameni-
ties granted to the tea garden em-
ployees, namely, supply of foodstuffs
at subsidised rates etc. have not been
restored yet. Formerly they used to
get foodstuffs at the rate of Rs.
eight or Rs. nine a maund whereas
now it has gone up to Rs. 17-8. Pre-
viously, in July last, when the same
issue was raised here, both the hon.
the Minister of Commerce, and Indus-
wry and the Minister of Finance pro-
mised us that they would try to res-
tore al] the amenities and they would
do their best. But what happened
was that the Assam Government as
well as the West Bengal Government
were helping practically, rather than
opposing the management in this





